FRESH FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR HERO ELECTRIC VEHICLES
PRIVATE LIMITED OPERATING IN MANUFACTURING OF ELECTRIC TWO
WHEELERS VEHICLES AT LUDHIANA, PUNJAB
(Under sub-regulation (1) of regulation 364 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016

1. |Name of the corporate debtor along w1th PAN & |HERO ELECTRIC VEHICLES PRIVATE
CIN/LLP No. LIMITED

PAN : AACCH4708F

CIN : U34200DL2010PTC206520

2. | Address of the registered office 50, Okhla Industrial Estate, Phase III,
New Delhi — 110020
3. |URL of website https://www.heroelectric.co.in
Details of place where majority of fixed assets are | Ludhiana, Punjab
located
5. |Installed capacity of main products/ services Not Fixed, as only assembling lines

6. | Quantity and value of main products/ services sold | 2022-2023: Approx. 1 Lac nos. vehicles sold
in last financial year 2023-2024: Approx. 11,500 nos. vehicles sold
Number of employees/ workmen 5

8. | Further details including last available financial https://www.heroelectric.co.in
statements (with schedules) of two years, list of
creditors are available at URL:

9. | Eligibility for resolution applicants under section | https://www.heroelectric.co.in
25(2)(h) of the Code is available at URL:
10. |Last date for receipt of expression of interest 12" June, 2025

11. |Date of issue of provisional list of 22" June, 2025
prospective resolution applicants
12. |Last date for submission of objections to|27" June, 2025
provisional list

13. | Date of issue of final list of prospective 07" July, 2025
resolution applicants

14. |Date of issue of information memorandum, 12" July, 2025
evaluation matrix and request for resolution plans | (IM, RFRP Document /Evaluation Matrix will be

to prospective resolution applicants made available after executing confidentiality
undertaking)
15. |Last date for submission of resolution plans 11" August., 2025

16. |Process email id to submit expression of interest | cirp.hev@gmail.com

17. |Details of the corporate debtor’s registration status | Not Available OPE S
as MSME. ST 2}
=
:’ lBR?/:% No. 017 g
% IP-p. 01468/ t[

2018 19/ :\‘('/

Date: 28.05.2025 (A@ ’”1 %EJ
Place: New Delhi M

Bhoopesh Gupta

Regn. No. of the RP : IBBI/IPA-001/IP-P01468/2018-2019/12271
Registered Add of the RP : 645A/533B Janki Vihar Colony Sector I,
Prabhat Chauraha, Jankipuram, Lucknow, UP-226031

For Hero Electric Vehicles Private Limited




28052025-Lud-02_Layout 1 27-05-2025 22:50 Page 1

Uyrrst fefaGs, A8ue, gu=g, 28 HET 2025 9

foaTTent auiTged AT fSaUt WangT & 3T 92

D 7 R THS € FOHSTETT § €93
we 63 T6 Tiraes: wanhis

A3y fais

qGHT HUTY, 27 HEY
sfrerafesT I Haar Gua
JogT Afgg % usmaT o suat
395 AU 28 AT faad
WUS FOHIIMT BET gE
w3 e fesut wenet =

e T S e
st il

1“@@83 IM9eT W fe3 A g9
' 8 et fesam adf 41 Gt fora
fot e Aot €A3 & FOHES frrgr
YHIH € mdies SH &t Tae 751

fen redt B foae fegmr

€ AIHMS YEU gHe B
fagr fa st wfggatar € |

gfde '3 AT HofumT™ @na

W,zwe’r
g f3<tae &99 5 ST UBIH &

i %919 fea A& 5t €839 g9

Yy ot 3fd3 IF T9H
3T Il a9 fea #s 3t

maﬂme”rfﬂwfw 3f37sfwaﬂ

arsef‘rmrsa'm”rfswamfr
7s | G5t & feaew gr f<g o
& #7531 ©g39 = Hiy =T dre
33 f&3™ w3 Aeamt f38<t 3
Ifess wemaHt & AIaTat

©EIY TS 530 i wwge w99 wET (990 (<9 [T

S~ =

Y Ho8

B 3 gt At 9537

yrfemm| gEed
I3 fiw & fmr

Anee fAw 7d &
yEm § et faafes f<s
@ fa feat magT, ysv3

T fo usty @ o=t

R SRS © B ey SirenEies I W €3 we ferfert anraca &< i3 918 wal € faar for | AT aa10 faan @ exg9 ds Qo fiz =wt emim ast
&t goe 76 M3 Q3 & Imst e foufert guigedt € &8 g s ST sfemr ST Aod €9 A9 gmgedt & | 3t 9w I UAE AogE M3 WIS yaw w3 YIS I TH
35t wang €8 ugt fowet I f€q o g9Q deg & w3 €F e vn © fador fiwt =93 dt g9 97 37 few AET | a9 faon fedu uowr s 33 Ser I &3 dlq mmee
foet 31 35 usmr duat J9s  sfowr e T afadde Tfa T fearer I w3 goeet BEt QU UEH qusTs T =fdew | {3 smigETHT IS IY BT S M It fu@Te on T9d a9
TASY SE wgnt 39 I QAT e evfES M iz umsar &8 Fow <t 9% Jl fifwr &R & U39 feuedn mﬁmmm & grgeTet a3t AT gdt T
1 N N 00 . \J e N
THa, Ji3aat 3 o3 & o0 S | STHUTEY TRE ° a'c'raﬂwmmra T e ot S T
HILELR Ci
459 Yo WoaefenT  Sgutt I@aT | ) yar ST SHitarets wee g, 27 et
ufes, 27 wet Afgfed e 79T & ST | foF Y 995 ©f wuts fiz At € <wala femast <t
foumet rgT 3t &t ynet Wiféar & atsT Sat &' a3 mer & s Highr '3 Tfees 16
A At foerfeds TomHes Toew 4ol we Jst I8 | gfdes i &9 Jet ofeg a95 € °F I
wwH3 fiw It St yusat s meet Tws Be & RIS | mfwamer, 27wt vatn & @ § foome ffe &

Jet few Ha mfogas meT
J&t, fam fe9 fema @
Afogaat, gtgamat 3 Tt
S MIATUE BN 3 9113 BT

IFt WIs 3 adt IfT Al

IBNT A&7 ABIF M3 HI3Y
friwr nisug dt & vuE TSt

gt mafanrt § Siet dhumm
AgT € w3 &9 wiosas
goag fRw J=t & ore
3 Aafsut ©F  daee a3
FusT fazat a7 3T, uandts

J9 U3S3 T Fal

FHYT UATE € HiaME Wil o3
Uafere graety fiw 3mr & vame
T THUS J&E I deamT
3 WSS g9 o IfemreT &
399 3 UAy &9 Hiwes
ae {9 Fu 99& ©f »uts it
31 Ze€ 3 77 9= Istag fv
WSS €975 Har ai3t fa €7

mﬁuﬁwﬂwmﬁﬂawmsmmh@ﬁ aéuwaﬁf;'fa@z |

woT {29 9% U7 995 o fogen
¥ €3t faor gferer @
ATEaT WY H3dT HaTd B8 Hed
& <t ort w3 feert dudhrt §
foem ®et €3 U 3 Fgs3t
fée 3% feg vuds faauas
3 ms fa gy © foemwt
AT BEF 75 BAet Het 3

fige A9 € &A= @ dq
Jeam fem A& forfewr
ufgemd 3 mals us w3 ahist
TTH TG=IGd MTIeHTEr H,
friwr T390 A

Qudz an won a9 famr T Ae-
féntares maAts fiw & S fa
A3 fiw €9 AR e & ARS
Wsh '3 =fees 516 f<e €9
Tt @vfed aq foor At F ards &t
EBwer T wefdnlaes HodArs
fiw & S far €T M3 Wwomav
sfmrerfedmug waar '3 Ifefar
9% Ve AG fa fai uH Hygs &
Ao& fest fa woms Wy Haar 3
3 A faur 31 yEH & FEaT 3 AT
97 § fores a9 fenr|

A3fdeq gmar
zsfuwr'sr,zma‘t
IUNE @ HEsHd  °3t

feaamifdar amsa € wis WA
WA gfee 3 gatedfret <9
yaht ®E utet  yaEhdT
FI8e = ydu o3 J1 Ut
it € s gifgwt 3
fefenragtnt & Rostot
gefgat &t gt few
Hfdw S9s W W A &
THIIT & fei=Tat & & urst
¢ feafeq 9935 § uet 5%
995 T oifae atam

fogema fefenwraat gwet
37 faans g3 & few aroq wet

%?r“ﬂ%r nrfuaﬂ?ﬂw w3
fefenmagtut €t yrnT gafent
foaar fa feg ooy Ughnt <t
9% W3 T BEr &=t
s w39 fem Wity <9 55

femm QoW memd I
Fhieaus  fiw w3 3Fm

‘»mm g gast

yidh &t ggs

CUCECALL

sftmrer, 27 wet

Wy IYI Ao I8 difes
naFt ¥% & A Hedt g9st
It & HET Hayls fiw fenrat
& fagur 7 fa 393t ufow & <8
feon €t Hag <8 ga=t damar
s foor T w3 3 wuHT9
Weafry 393t Hidy & fanr g
3T IS8T Bfomrer wfgg &
3931 HidH BY T95 AN IBEY
w3 Jafed fiw grar At <
wEIeTEr I5 otgt Hiféar d9s
HUs 99 39 Al € faor fa

%%ﬁmﬁﬁ{ﬁﬁﬂ'éd‘é'rddl'd"

I3t T Y HH® d= Quds
et aaeTEt waTs IS Afa"
T Ayde SISt A=t fem Ha
wWaEt W gty fiw fig 3
foar fa ga3t widw 3fas =gast
It IS W3 A%ET It 39St a9
& gritert U Hadt anet § Ay

PSRRI Y W —— e

feght gl et mideg
dq foms & Sf for st &
A8 a3t Wfdw e wewg
aean fem Ha e fiw
nan fiw <t TH9 Aol

Fhite. sedts 4o <5 Faet |
sfgnft & S famrm § fo fag |
i & | g3t ySifew
saAs udger I Q& fem ot |
fem & wan w95 wet feim |

) ffiars g7 yBWied € saAS
T3 ST

USe Yo

HeteraT, 27 et

3919 IAS =TS 28 &9
IS T YUTS Aoz dear w3
I9H AU MEAd JIsfded
ffw <t neeet Jo feme
TI=ds feen 3fas Afag §
USTHfed HaIS dd& et UA™d
wefus fesgdmedawg
fsewuric duat <6 10 fes €
Ygray €t B3 N 3BT aet
aret few va fénlaed puee
fAw, §5 »fems9 36 &N, IA%d

2

QUT® F95 g9 AIE 13
85 ¥y 3 fois o7 59 <
AP d13T 99 AN T&
AIadt oifenT Ags &9 fers

Iy d9, AT, Wrg frw, |

THEYls &9, IHEHE o9,

Y& M3 T9f<Ed d9 T4 A |

) RIdTdT ATHH I T
32T AIgAST HioH

Fftrer, 27 wet

BT UaHt favst S ®et
gt ot farest =ule € w3s
= fagr Yy & Howea §
AIIEt TBA (BIAHY) IS
99 Bioer fd9 <9
Aaga3T HidH TsTet et fen
AT €7 §€F A= I3t U
g99 fefenwraahnt & 19 76 §
I % fes ¢ ur § ad3qt
yfafonr ST Aaaat &% oA
& Bt Ufg3 qusr A fauet
FiHreg 3 fefenmaetnt § vue

Feemfuggtesdagaen i @
¢ Bod3dt € S HAES a9 o | |
fetierat & Bt it ot g
faqr fa a9 <2 wied duet T
8 fem 9% '3 79 fes fa féa |
gaiterdt mgat T 7 Fatee B
oF © 3fey & ygrfes 99s Bt |
A3t yes Fger I AHTEN
fesamy srEtfedhr s ws |

ifeg dfsr a7 Al A |
wifgeratot 3 wifgerdtor & <t

mran feg o femm

\J —e

WS 2IAE @8

039 T&S I&H T 979 999"

JEely fiw 2a9
HEteTaT, 27 Wet

| i B o yursstt 9 T

| IR € Al=s 979 IR HW

Hgn3t €9 T QU fewes 3.

Uret Arfa3 AT €t Hiféar g a9 Arfogal
| vt o e o 3t <) T9E § Bya 3w Seat
mrfag €t ifear o AFs "9 ot e afnr frmeh

fw e, Tedr fiw o8 3
TIASIS dd ARt & i3t T mfeat

0 [) \

WSS I AgS § T7¢7 IBJ 3¢

yfes: s wsTet &t € Aot yfendt Ay & fis ©
AHRST JoHaE fiw 833, dues Jad1s fiw fea),
T U9 udfieadls fiw fier, sedte fiw e, orfdeg
fiw faar 3 9s fiw @3tes fegmn 3 A= @ Guarsr
Fafent dfenr Bet T gBa ge 137l few va G5 faar
fa r§ A € 83 migAg yerdt Agst % €99 39 3
fos @ & WSt &3 el 99 gSer e uger
grater J1 few Gen st feg Wit 98H13 d9 U9 & AR
& AHTARST TS AAST O AR qafent daeTe oiaT
' iz & A At 3 yg=mt Flat § Fa3t 1t fa €7
A% g gfen BT MTueT geeT WaeTs UeT| 499 {ud

HTHEOHTELS HargienT € A3 AeHT3

Mt B AoHTS Hat yums faaayts fiw aetems 3 a1 32 vt

yfew: fe8 nraneds W@ s © fefenrgghnt &
IASIS Waleaet §A I8 a8 WaHeds Ws<en
HTHEIHTETS Hae® fev ufowr rams YUz at3r 31 yduat
H3™9d HEarr 3 st gEm I A3t IHY F9s TH
fefenragtt € =9 & fer 39T I&- foete 7%, goety
d9 § H3® M3 Aaelfede fE3 ae| fefenradr &t few
&eTd YUt BEt Ag® € Jrararel Yurs faeafis fiw
rates, fiffius fed ayg w3 fdsgardes & Wy
ferr 397 Ae®3T YUz 995 T mwtgee fegn e e

mmmmme’rzﬁwm

ﬁnamﬁémﬁéaﬁ

WTEIETS™: 3HUTST AUdeR a8y 28 9T Arfay {29 »i39- 13
2991 & Hfowt ©f gea® Siar ad=ret aret fAw &9 99%
g% Aoy AUgeH a8g H&teraT Afag & gatng e &
W&" Widtnrt| fen gears Blar fe9 vAm wig afomrer ahort
T 8 Sear® maSHtT & 37aT famr| fegyt warafenrt fee /it
95 J<H A9 AUdeH I8y HEleaT of gatid e & =t
131 v <t fem yrust fug fHE sfewt & fimss atst, €

39 7t Judt €t frusret &t dar femret RIECRTCCy

e B & aHES uTeEt AE fds few@str §
FIHE JISMT T&| ATEaTdt H3™ g7 HI99's € e
Afafeaus <t niareTe! 76 USIH & a3 96 ARUS I8at
&I NI9Ts 3 THG IHT HBISIT TH fers I@at
FELH I3 § g I3 & G UTH 10 370 JIfes gae St
J1 e ey € §ev9 A3aN AW & niareret 35 yBiH &
IHI 9 Umits 35 3 Arte Aat 9e 98 § Ha € Mo
'3 IY IY I9 I IBTH BE 3T 7 uH fa@ arAr gae
Jfenm| grer 388 © geed I faus <t »eeret 35
UBIH yaet & I3 €976 Ha 99 3 fo3uT Howr €98 do
S Ha € »Ug 3 IY 99 I GF UTH 40 FHEEM FEhort
FIHE FSr - fort ¥ST Yo

mmmmﬁazmmemmmﬁ

GIC) =Jtaww yretee fefies wet
(feanra2rt #F Faguert 898 nre festr (easrsant Infstrs yin g9
T UTHEH) JIBHGH 2016 T IABHS 36A T QU IIBHS (1) »idts)

HEUg S9<T

frw <t we <5 G <F uzat
gfded dq, U3dt 37. IBEU dd
w3 Y3J JIety ffw v 28
338 fis swdst € Hiahia

[ | Sua 339 fiw W3 w3 Fud
§ ; Tdle fiw & fgt aoret @

Aozt Ag® &9 AFs 202425

i A9T I8 fegt € v@® IHE 3
N A v e famm Fua

i gg gJ9r I

| St Byar afded d9 ¥& M3

B a3 dons w3 guoret
TS A3

farum grg=t Ha'cn?;a'o'%ar
UH Jet € fefemragst
B d9 3 Higayls da §
AoHTfas atar fomrm few Har
AIUY g97ed AW, 49 yausAts
fAw, JeAts o9, ureq fAw

ERIACIE]
Afded aHuet, W, Adre< fiw

1. | Us/fAs st d99 Afgs aalde J9ed v ot | 99 fedafea dtawy yetee fanfes
PAN: AACCH4708F
CIN: U34200DL2010PTC206520
2. | 3fAAes Te3T T UsT 50, Gy fegedis mAee, &, =t fE8t110020
3. W g TEATETE https://ww.heroelectric.co.in
4. | mEs T 29, fHE 993 AT feams wiA Afgg 76 | sfmwrer, dame
5. | W& yrsdet/mafefim & marfuz midar feams &at, frge mitafgar sretar =7
6. | fue® Wt Aw few 29 Wo ysdet/Aafefim o | 2022.2023: WiETHS 1 BY miee IS fed 1€
HTFT™ 73 T 2023-2024: WETHS 11,500 MET TS feq I®
7. | eI /=adits €t At 5
8. | F9UZ gfsedt ot et € As ot wifan §8T WEl | https://www.heroelectric.co.in
neeHe (HfsQw Aiaz) T 2927 URL '3 8T T

. | &%  Fams 25(2) (h) € wts yASTe fadarat set

TIT3T URL '3 A&

https://www.heroelectric.co.in

ot &t mifgfenast yuz 995 wet nifsw st

12th June, 2025

. | Aer=3 yrs=3 fadarat €t wrart FET Aet qas ot st

22nd June, 2025

27th June, 2025

He'e3 YRS fadamdt et eetes Het At a9 € first

07th July, 2025

Hee3 yAIe fadamt get yAse drer set 853t 3
HIET HHESW, HoTae Hfgaw At 99a et gt

12 FSTEY, 2025 (IM, RFRP Document/Evaluation
Matrix will be made available after executing
confidentiality undertaking)

YA GraT M gaer@e of wfaw fist

11th August, 2025

et <t wifsfenast myt geele set Ui ghis
nretst

cirp.hev@gmail.com

. |55 A gt arelge 3¥eq Ifrmedns Afast]

HB9 &t

2975 s, 102t M3 12=T et
fefenragh § AanTag a9
forrm fem Ha fefowmgas
FIdT, Mg, Y3 o M

Mamﬁwmm»@w

TJovs fiw & 10 79 quE yst
fefenraet Aows g37 w3

fiur & ws ufgea e daew
gafent & fa Qo <5
fugd v et 3 ®ara9
fést & st T 3t #H
fefemmaatnt feT ugret wet

| aets da At 3 <t fedt
i goet & 9e39 99 IY &a3

> = - =

i it 28 fsg 3 arfear Haftar
| 3ite T UFeg B niPuT TS

e, I3 fHw, J9a9 fiw 3
g fRw & AHmanT ' TTHat
gdtl JoR=a fAw €8 &
Afogamat o 3fafed dae
FI37 AeH HE®6 & ghar
Aar<ts ffw feat 3 395 fiw
95 & fagret|

o I

Aal/- gUR quST

wTaut € IfH. &. IBBI/IPA-001/IP-P01468/2018-2019/12271
Wyt B IfAHETT US™: 645A/533-B
a4t feare a8at, Raed-1,

YF'3 FTIT, ATGATUIN, BUSY, Tut-226031
=, 319 fedafea =alasw yeiee fanfes

first: 28.05.2025
AES: &< fest




WWW.FINANCIALEXPRESS.COM WEDNESDAY, MAY 28, 2025

FINANCIAL EXPRESS

FRESH FORM G A
INVITATION FOR EXPRESSION OF INTEREST FOR e

i

Classifieds

HERO ELECTRIC VEHICLES PRIVATE LIMITED M A e -
Operating In Manufacluring Of Electric Two Wheelers Vehicles At Ludhiana, Punjab ALmE-Tgﬁfiﬁ'.f;\'ﬁﬁﬁzm?ﬂ fORPORAT'ON LIMITED
PERSQNAL I-UIIIJH[ El.?h'rE!i_lIHﬂhl.‘.ll'l “ :I of _regul:ﬂmn J6A IJ! the I“WE“H"“ and Ban I'i”'_tptw EDHH’ Regd off; 302, Alpine Arch, No. 1-0, Langford Road, Bangalore 560 027, Karnataka, INDIA
= of India {Insolvency Resolution Process for Gorporate Persons) Reguiations, 2016 WWW.alpinehousing.com, e-mail: contact@alpinehousing.com Fax:91-80-22128357, Tel:+91-80-40473500
I,Richa Gupta,w/o Saurabh RELEVANT PARTICULARS Extract of the audited Standalone Financial Results for the quarter and year ended 31 March, 2025
Gupta R/0 25/140,Shakti 1. [Mame of the corporate deblor alny | HERQ ELECTRIC VEHICLES PRIVATE = o — e In aichs excent EPS
Nagar,Delhi-110007,have with PAN & CINLLP No LIMITED Particulars ended
changed my name to Richa PAN - AALLTHATDEE EB | 31.03.20] 31.12.20] 31.03.200 31.03.20] 31.03.20
Jain,for all,future purposes. CIN - U242 000L 201 0FTC 206520 25 24 24 25 24
2 Address ol the repeiened office a0, Okhla Indusirial Estale, Phass | audited | Unaudit | audited audited| audited
0040790793-8 MNanw Dalld = 110020 ed
I,Raj Deepak Dogra,s/o-Late 3 LJHI,.r_:d wihdide : . hr:p-afl.*.-.w hensalectne.co.in Total Inc.ome from Or.)eration(Net) 1544.20 | 2223.37| 1539.29 | 5919.47 | 5755.95
h. Som Datt Dogra,R/0- 4, Dilais of place whare majordly of fived | Ludhiana, Punjab Net prc_)flt for the perlod(!:)eforg 298.57 208.84 142.11 626.70 409.41
Sh. ’ gsenls are located Exceptional and Extraordinary items
3B/Deepa Apartments, 5. |Installed capacily of main producls!. | Nol Fixed, 5 only assernbling lines and tax) ,
10,Patparganj,l.P Extn.,Delhi- watvioes Net profit for the period before Tax | 290.68 208.82 | 140.12 618.68 407.38
110092,have change my name & Cuiantity and vekue of main progucts’ | 2022-202%: Approi. 1 Lac nos. vehicles sald .(after exceptional and extraordinary
to Deepak Rajdogra perma- | services sold in tast financial year 20232024 Aporox, 11,500 nos. vehicles sold iterms) .
: 8L Net profit for the period after tax ( 233.77 171.24 119.69 506.29 343.28
nently- -l_" Mumbsar of ENPE}'EE'E" warkman 5._... . . after Exceptional and extraordinary
0040790793-10 |, [Furbsr detads inchudng |as) available | RRREAasassy Remelgcing. co.n items)
financial stabernents (with schadulas) of Total comprehensive income for the| 233.77 171.24 | 119.69 506.29 343.28
| Deepak S/o Late Murari Lal twa years, st of credions ane avalable period (comprising profit for the
R/0 N-721, Mangolpuri Delhi- __|atuRL: period(after tax) and other
110083, have changed my % |Engitallty for reslution applicarts L (el Eor:]i?res:::\gi?gl’me — 17321 | 17321 | 17321 | 17321 | 17321
name to Deepak Singh. :TEIIJHT E5(2Mh) of fie Code ks avillable quity P g0 g8 298 203 203
0040790725-1 | [10. [Last date o recelpl of expeession ol | 12th June, 2025 Earnings per share(Rs. 10/- each)
- - imesast a) Basic 1.35 0.99 0.69 2.92 1.98
I,Prachi Goel,w/0 Sh.Amit T |Daie of Feue o provisional Tt o Tond Junve . 3058 b) Diluted 1.35 0.99 0.69 2.92 1.98
Kumar Jain,R/O,F-70,F- . prospeclive resclution spplcants NOTES
BlOCk’Near N.Iahaveer.swaml- 12, [Lest dete for submiasson of objections 1 27THh June, 2025 .The above is an extract of the detailed format of audited Financial results for the quarter and year ended 31 March 2025,
Park,Preet Vihar,Delhi- [ prossionasd ks filed with the Stock Exchange under Regulation 33 of the SEBI (Listing Obligations and Disclosure Requirements)
110092,have change my name 13, |Dabe ol issue af final listof prospestive  [OTIR July, 2025 Regulations,2015 The full format of the audited Financial Results for the quarter and year ended 31 March 2025 are
to Garima Jain permanently resolution appkcants. available on the Company’s website www.alpinehousing.com and the Stock exchange website www.bseindia.com
0040790793-9 14 Diale ol issue ol inlarmatan 121k July. 075 2. The results have been prepared in accordance with IND AS prescribed under section 133 of the Companies Act 2013
E memerandum, evaliaton matne and [0, RFRP Document /Evaluation Matris will | Forandon k:)ehallf of the Bgard of '?ire‘"i,tor,s g
I,Manral Prakash request for resolutan plans to be made avaiable afier exaculing Alpine Housing Deve C;Zment orporation fimite
Dikkarsingh,s/o Dikkarsingh praspeclive resslulion appicants confidentiality undertaking) Place : Bangalore SAKabeer
R/0 KH.350,Gali.No. 5, Block- 15, |Last date for submission of resolution | 171h August, 20025 Date : 27 May 2025 Chairman and Managing Director
B,Upkar Colony, Burari, Delhi- fRara - : DIN 01664782
110084,have change my name 16. F-‘rr:.]r:esg-f:manl il o gubere] expression | cp hevEgmail. com
- of interesi
E‘;E{fkasr‘ Manral perma 77 Dotk of e carporats Gebiors T POST OFFER ADVERTISEMENT TO THE EQUITY SHAREHOLDERS UNDER REGULATION 18 (12) IN TERMS OF SEBI
y regigtration status as MSME, (SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS, 2011, FOR THE ATTENTION OF THE PUBLIC
0040790793-7 Sl SHAREHOLDERS OF
ILKhubeb Aslam Saifi S/o Bhoopesh Bupta
Aslam Javed R/0 20, Street Regn. No, of the RP - IBBUIPA-001/1P-P01465/2018-2019/12271 P ROZO N E RE A LTY LI M ITE D
No.4C,Aram Park,Shastri Registered Add of the RP ; 645A75338 Janki Vihar Colony Secior |,
Nagar.Delhi-110031.have Date: 28,05, 2025 Prabhat Chauraha, Jankipuram, Lucknow, UP-226031 ) ) . . o . '
gar, ’ Place: New Dalhi For Hero Electric Vehicles Private Limited Registered Office: Unit-A, 2nd Floor, South Tower, Hotel Sahara Star, Opposite Domestic Airport, Vile Parle (East), Mumbai
changed my name to Khubeb 400099 Maharashtra. Indi
Aslam. anarashtra, india .
Contact Number: +91 2268239000/9001; Email Address: investorservice@prozonerealty.com;
407 - ita-
0040790830-3 Clean Max Enviro Energy Solutions Website: www.prozonerealty.com
L,Ashok Kumar S/0 Ganga Ram Private Limited munuuﬂﬁﬁ Open Offer For Acquisition of up to 3,96,76,750 (Three Crore Ninety-Six Lakh Seventy-Six Thousand Seven Hundred Fifty
R/0 197,Hari Nagar, Ashram, CIN: US3090MH2010PTC208425 Only) fully paid-up equity shares of face value of € 2.00/- each ( Rupees two) (the “Equity Shares”), representing 26% of the
m Delhi-110014,have changed Registered and Head Office Address: 4ih Ficar, The internatianal, equity and voting share capital (as defined below) of Prozone Realty Limited (“PRL’ or “Target Company” or “TC”), at an
my name to Ashok Saini. . y ik Le SISE HOG Ny, LoMEhgele, Wia | 400:5e0 offer price of Z 25/- per share (Rupees Twenty-Five only) (‘offer price’), payable in cash, pursuant to and in compliance
phone: +81 22 £2562 000 Email id: mfodcléanmax com | Website: www.cleanmax.oom . . . ; oo .
0040790798-10 : ; AR with the Securities and Exchange Board of India (Substantial Acquisition of Shares and Takeovers) Regulations, 2011, and
Extract of unaudited/audiled standalone financial resulis tor the guarter and year subsequent amendments thereto ‘SEBI (SAST) regulations’ (“open offer” or “offer”).
l, Vijay Choudhary S/o ended 3151 March, 2025 {in Ra. Mllian)] . , L , S
Mahabir Singh Nagar, J-206 a . fing . This Post Offer Advertisement is being issued by Gretex Corporate Services Limited “Manager to the Offer”, on behalf of M/s.
’ , uarter Pravious . o N\ . . o . .
Aims Green Avenue, Greater ended  |qusrtscforthe|  yeer Apax Trl;I’S'[' (represented by its trustee - Mr. Nikhil Chaturvedi ) “Acquirer” along with Mr. Nikhil Chaturvedi “Persons acting in
Noida West, DIST: G.B Nagar, Hi s = st | pervicusymar | ended Jist concert”, in connection with the offer made by the Acquirer along with the PAC, in compliance with Regulation 18 (12) of the
| UP-201306 have changed my : FHARS ok, |wbifin | Mooy Securities and Exchange Board of India (Substantial Acquisition of Shares and Takeovers) Regulations, 2011. The Detailed Public
name o Viay Nagar for al st U | g | | SEmen i sttt e aloremenonedfrwas e Jnsy 07, 2029 e ol s (g ) 0
future purposes 1" | Total Income from Operations 10,966.57 | 10,606 22 | 22,3136 : ) : p T 4 papers ).
0070969785-1 |2 |Met Praifil 1oe fha pesiod |before Tax and 1 ' Name of the Target Company Prozone Realty Limited
— Excapsanal fems) 137662 | 218535 | 3.999.06 ; — ,
= |, Neema Choudhary w/0 Vijay 3" fiet Praft for The perod before tax 2 |Name of the Acquirer and PAC |\‘/‘|/S. /-\an”Trust (represented by its tr'uitee -”Mr. Nikhil Chaturvedi
Nagar, J-206, Aims Green [ahtar Excaptianal ilems) 137662 | 218535 | 30140 ("Acquirer”) and Mr. Nikhil Chaturvedi (“PAC”)
Avsenug, Greater Noitzii(&)l \é\gesst. 4 | MetProft for the period after tax (afler Swceponalilems) | 113730 ) 181408 | SEA4D 3 | Name of the Manager to the Offer Gretex Corporate Services Limited
DIST: G.B Nagar, UP-201 5 | Tolal Comprehanstes Income for fhe pariod - - — —
have changed my name to -L-Emp,i_q-r,; Prafit for ""E-F'f'_md aker bax) and Ofher . 4 |Name of the Registrar to the Offer MUFG Intime India Private Limited
Neema Nagar for all future ._a:.lmp-renanm'e Income [afer bax)) 1,136.35 61488 | 282460 5 | Offer Details
purposes % | Paid up Equity Share Capial RT3 43.84 43499
> 7 | Raseras (exciiding Revaluaton Resene) 4 0BT 07| 154835 | 154830 (@) | Date of Opening of the Offer Thursday, May 08, 2025
0070969789-1 eciinfes Premi A aq2 07 JBOTT [ 23,1849.7
g ?;?"E; SEHONTH AU 53 'QBE 55 gi??g FRET ?g'g 1; (b) |Date of Closure of the Offer Thursday, May 22, 2025
|, Mandeep Kaur W/o Saransh oy o 1539572 | 11,68703 | 1160703 6 | Date of Pavment of Considerati NMonday Vv 26. 2025
Gupta R/o0 D1/379, 4th Floor, T Ciistand = et LR dte ot Fayment or Lonsideration onday, viay 2o,
_ o . nding Redeamable Prefarence Shares Mi hi Nii - —
Nlr;ukhagdc-llr,llndlr?]puran;, 12 [ Dbt Equily Hiatic {in fmes] 045 047 047 7 |Details of Acquisition
Ghaziabad have changed my 13| Earine Per Sha Fenah : -
hgs Fer Share o He. 10/-sach) Sl. | Particulars Proposed in the Offer Document Actual
= name to Mandeep Gupta. T, Basic (In Fa.; UAON|  HEGS | G366 No. p
0070969783-1 2. Dilubad [In Rs.j: 221.09 37655 5871 _ : id-
T3l Capia Redampiion Fesere o i R 71 | Offer Price % 25 per ser:]aurie; p:tr]aFrueIIy paid up | ¥ 25 per sehqal:ﬁypg{] g;Je”y paid-up
l, LALI d/o CHAND RAM and 75| Detenture Aedempton AEserve EBOOD | Sen00 | 5e9.00 y
w/0 JOGINDER r/0 197, Pawala  [75| Dakt Sevice Coverage Rabo (i imes) 118 B.B5 795 7.2 | Aggregate number of shares tendered 3,96,76,750 2371
Khusrupur Jahajgarh 17| Intarast Service Coverage Ralio (In fimeas) 6.40 a.o07 4,60 7.3 | Aggregate number of shares accepted 3,96,76,750 2371
Daulatabad 53, Gurugram, Notes: _ —
Haryana-122006 have 1] The am:-..-aﬁia B gxiract of the standafone Snancial results for the quaner and year ended 3151 74 Size of the' Offer (Number of shares multiplied Rs. 99,19.18,750 Rs. 59,275
changed my name to BABITA. March, 2025. The ful format of the standalone financlal resuls have been fled wih fe stock by offer price per share)
exchangs under Regutation 52 of Ihe SEBI (Lstng Obligatans and Disclcsure: Requiremants) ; :
0040790780-1 Resgulaticnis, 2015 s amended and is avaiatle on the webste of the Gorpany and BSE Limbed 7 5 | Sharenolding of the Acquirer before i Nil
Ll hi S/0 Mohd s P, c e comBinancats pho and waw, bstindia.com nispaclively "~ | Agreements / Public Announcement (No. & %)
» Imraan Qureshi S/o Mo 2} Fair the olhar fre ilems ralesrad m raguistion 524) of th Listeg Aequlatices, petinent declosures =6 [Snares Acauired bv wav of Adreerents (SPA
h Ayyub Qureshl R/0 314, have bean made to tha BSE Limded and can be acoassed an the URL {weewbsdindiacom) : r quired by way greements (SPA)
Pisonds'jihlbabﬁd’ q Extract of audited consolidated financial results for the year anded 31st March, 2025 e Number 4,39,95,788 4,39,95,788
Ghaziabad have changed my i ekt * % of Fully Diluted Equity Share Capital 9 9
> name to Mohd Imran Qureshi. Year onded | Year ended % of Fully : uted Equity Share Capita (28.83%) (28.83%)
5 st sl 7.7 |Shares Acquired by way of Open Offer
— 0070969788-1 |4y, PARTICULARS March. 2025 | March, 2028
l‘-“’ﬂ“Hi' ‘Ilﬂlud"ﬂlﬂ ® Number 3,96,76,750 2,371
I Reena W/o Pankaj Madan R/o 0 . . . ) .
— ) 1 | Total Income from Oparabons for the year 186 10942 |14, 253,08 * % of Fully Diluted Equity Share Capital (26.08%) (0.001%)
H.No WZz-M-18A, New Mahavir |7 yersriiioring year foefore Tax and ExcapianalTems) BTy | 15647 : - -
galgzjha_l_ri 1T(|) I0a1I§3 Nhagar, r;llew . T TNeiProfiTorhe year before o [ofier Evcesion iama] ESTEE T 7.8 gpaa}[gﬁeaniqmred after Detailed Public
e » have change £ | Met Prof for the vear afer tax (aher Exceptional items| 194,58 | 1376.43) .
my name to Reena Khanna 5 | Todal Cm}prﬁ]‘wsmﬂ Incoeme tor e penc [(:Dmsnamg Proft o * Number of shares acql.“red Nil Nil
& [Pald up Equiy Share Capital 002 HE . .
7| Fesarves (encliding Revahiaton Ficsane] [5,300.69) | (4899.09) * % of the shares acquired
Pl;b”C in general is hereby g NEecun::ﬁs Frernlien Accoun: éﬁ &7 "ﬁg:jﬁg‘;g:_ 7.9 | Post offer shareholding of Acquirer
informed that the property No. 9 (M w 454 39 | 18,179, .
w A/C 10 Ganga Ram Vatika, TolEitstanding e ki E AR Number | | 8,36,72,538 4,33,98,159
e Mukherjee Park, Tilak Nagar, 11| Qulstanding Fiedeemznie Prefarence Shares i NI * % of Fully Diluted Equity Share Capital (54.83%) (28.83%)
&) = New Delni 110018, measuring Ve St KRy o 91 mes) 311 301 Pre & Post offer shareholding of the Public Pre-Offer | Post-Offer Pre-Offer | Post-Offer
m a approximately 400 sq. yards 13| Earnings Par Shane (of Hg, 10}-aach)
= built about three storeys is 1. B (In Fs ) 5758 | (1802 7.10 | * Number 7,294,707 | 3,32,37,957 | 7,29,14,707 | 7,29,12,336
m el = subject matter of litigation in 2. Diluted [ R} 5575 | (160.82) * % of Fully Diluted Equity Share Capital (47.78%) (21.78%) (47.78%) (47.78%)
= the High Court of Delhi at New 14| Capitel Radempbon Resarve MA NA . — — — . . ——
m E Delhi. Therefore, whosoever 15| Debentura. Redemption Aesgre 5949.00 509,00 The Acquirer along with its PAC severally and jointly accept full responsibility for the information contained in this Post Offer
= n_ = deals with the above said 16] Debt Sarvice Cowarage Azt in fimes) 1.04 .97 Advertisement and also for the obligations under SEBI (Substantial Acquisition of Shares and Takeovers), 2011.
property while selling or rl;ﬁﬁfﬁs' Service Coverage Ratro {in bmes) 1.68 166 A copy of this Post Offer Advertisement will be available on the websites of SEBI, BSE Limited (“BSE”) and on National Stock
urchasing may do so at their : ia Limited (“NSE” i i
_ x Eisk o rgspoxsibility ! 11 Thes o s a7 itpack f 4 comsolaiad rahcalrasils o B e srdod 2164 Marih. 28 Exchange qflndla Limited (“NSE )andt.he reglstgred ofﬁcg of the Target Company. | | |
l_._l sale would be subiect to The Bal fermat of the consclidated finarcial resubs hava been led wih the slock axchange urder The capitalized terms used but not defined in this advertisement shall have the same meanings assigned to such terms in the
m outcome of the litigati ojn Regulation 52 of the SEBI (Lising Otigations and Disciosure Requirements) Reguistions, 2015 Public Announcement and/or Detailed Public Statement and/or Letter of Offer.
— From as. smended and is available on the website of the Company and BSE Limited This Post offer Advertisement is being issued in all the newspapers in which the DPS has appeared.
’ Fittpewwen claarmex.comfinancials.php and www hsesndiz.cam respectivaly, .
= _q dIJkKISharm% (Adv_t}cate) 3) Frr the other line feme rederted In requlation 5214 f the Lizing Reguistians, perinent dsciosures Issued by Manager to the Offer on behalf of the Acquirer
S.lawyer@gmail.com have been mace to the BSE Limited and can bé accessed on e URL (www.bsesndia.com)
P —— 1008, Antriksh Bhawan, K.G. For and un behail of the Basrd of Directors of GRETEX CORPORATE SERVICES LIMITED . _
Q Marg, New Delhi-110001. Clean Max Enviro Energy Solutions Private Limited A-401, Floor 4th, Plot FP-616, (PT), Naman Midtown, Senapati Bapat Marg, Near
sl Indiabulls, Dadar (w), Delisle Road, Mumbai, Maharashtra, India, 400013
Kuldeep Jain . 99 L
Z PUBLIC NOTICE e dinsgity bk G REBE X Tel No.: 022-69308500 ~ Email: info@gretexgroup.com
KOTCE mhu':h!_-l a0 hal Shire Cestfct Date : 27th May, 2025 DIN: (26R3041 Website: www.gretexcorporate.com Contact Person: Mr. Arvind Harlalka
m -q B AUMAR Lida e T e SEBI Registration No: INM000012177
45320590 R I0DR7REATIIA TO .
z 10973551 | both mcfushio] uI'H:erl;l::' Panis CIN L74999MH2008PL02881 28
wdin Lid., | Registered Office 2] . : .
= vl wdin Li, g 1 Regiered i Place: Mumbai Date: May 27, 2025
. I engal- 730017 egstered = the mame (s} off
Rarn Pragud Shamatasihees bear kgl | e )
|‘$ g heq;:l:;;n_mr mlllndlul:ll?ljurr!::aw
p e Gl b ol B

ok {prion A0 @ mawe of dupkcale Sharel
certificate[s) in Wou of said orignal sharm

e tificaleln) 15 feguesied 1o bdge Rigfher ﬁ

shjeclion tharein sih The Compasy w1 T‘ﬁ - =

shoee addiess or with feer fegstrrs, #ﬁﬁ# &ﬁ

WANAGEMENT SERWICCS (P LTDx, RASCH ]

COLRT, 20F N Musheres Bead Sth Floar,

r::#:eillﬁfg; ';__"I}!m rjf_-_'-'-';m-'fetm' Regd. Office: 133, Jehangir Building, 2™ Floor M.G. Road, Mumbai - 400 001.
Pace:MewOal  Daty 37-05.2025 CIN : L17299MH1972PLC28573
P mmgmm Audited Financial Results for the Quarter and Year ended 31st March 2025,
HORTH WEST DELHI- 11000 ¥ In Lakh {Except per share data)
Standalone Consolidated
" " Quarter Year Quarter Quarter Year Quarter
lMPO HTANT Sr.No Particulars Ended Ended Ended Ended Ended Ended
- , , _— 31.03.2025 31.00.2025 31,03.2024 11.00.2025 31.03.2025 S1.03.2024
Whilst care is taken prior to acceptance of EdV‘EﬂISIﬂg Audited | Audiled Auditad Audited Audited Audited
copy itis not possibie to Uﬂl'if}‘ its contents. The Indian 1. | Total Income from Operations {Net) T 529501 | 83,120 46 21,826.58 25,240.47 9315316 | 2182118
; 1 ‘. 7 Mel ProfitiLoss for the penod (belore fax) 1.127.07 B,182.70 1,424.07 365,57 4, 780,76 1471113
EXDFESE {P} Limited cannot be held responsible for stich I 3. | MelProfiLoss for the perod (afler t2x) B18.37 | 468355 1,020.48 142.24 343283 1,01163
: 4 | Tolal Comprehensive Incoms for the perod Ta7.58 4§ 504,26 1,015.11 62,24 3344 .32 1.010.29
contents, nor fﬂr any FF'SS or damage IncL ﬁ'Ed asa | 5 | Faidup Equity Share Capital (FV of Rs 5~ each) 168266 168268 168268 166268 168268 | 166268
result of transactions with companies, associations Or | | " | Eamings pershare (EPS) ~
;YR T T | - Basic & Diluted EFS 743 1502 303 042 10.20 301
individuals advertising in its newspapers or Publications. |
MNotes: 1) The above Financial results have been reviewed by the Audit Committee and approved by the Board of Directors af its meeting held on May 27, 2025. The siatutory
WE thEI"EfD re [ECﬂmmEnd that rEEdEI'S makE auditors of the Company have reviewed the financial resulls for the quarter and year ended 31 March, 2025 in-terms of Regulation 33 of the SEBI (Listing Obligations and

Desclosure Requirements) Regulations, 2015 and have msued their Audit reports with unmodified opinion on the audited Consolidaled and Standalone Financial Resulls, 2)

FIECESSHI’}’ jnqmnes bEfﬂ[’E 5E|'|d||"'|g Eﬂ':lf |"|"|ﬂ["||E5 or The full format of above extract of Financial Resufls, together with the Report of the Statutory Auditors are avallable on website of the Stock Exchanges wvis

winw bagindia.com & wew nseindia.com and alzo under "Investor Relations” ink of Company’s websife wew orienfalaromafics.com. The same can be accassed by scanning

entering into any agreements with advertisers or | | te 0 code prosided below:

otherwise acting on an advertisement in any manner| | . e
ace ; Mumbai Kiranprest Gill
WhatSﬂE'l‘fE[" Date : 2710520235 Company Secrelary & Compliance Officer

epaper.financialexpress.com@®@@ @

,., Chandigarh |




WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

WEDNESDAY, MAY 28, 2025

5 FRESH FORM G A
ClaSSlf ledS INVITATION FOR EXPRESSION OF INTEREST FOR e —
HERO ELECTRIC VEHICLES PRIVATE LIMITED Al A =
Operating In Manutacturing 01 Electric Two Wheelers Vehicles At Ludhiana, Punjab ALF;'I’\"“E_'igsfl"glfA'Dl';‘;iﬁz(';"li'\i;foRPORAT'ON LIMITED
=1 L EN’ =l L] anbhr 5 5 .
PERSONAL |_L|11{|Er_.:hlh-[El':]ﬂlah.Ell'l IL1_'I ol _regujahnn '_?E'n' ol the Iﬂ*mu%ﬁ“ and ﬂaﬂhrl.tpt['.!,l FF‘EI_[’ Regd off; 302, Alpine Arch, No. 10, Langford Road, Bangalore 560 027, Karnataka, INDIA
of India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016 WWW.alpinehousing.com, e-mail: contact@alpinehousing.com Fax:91-80-22128357, Tel:+91-80-40473500
I,Richa Gupta,w/o Saurabh RELEVANT PARTICULARS Extract of the audited Standalone Financial Results for the quarter and year ended .?l;l Me:rtlc(:, 2025 eps
H sinila S exce
Gupta R/0 25/140,Shakti 1. |Mame of the corparate deblor aleng |HERO ELECTRIC VEHICLES PRIVATE Ouarter Jear Ended :
Nagar,Delhi-110007,have with PAN & CIN/LLF Mo, LIMITED Particulars ended
changed my name to Richa PAN : AALCHATOES i 31.03.20| 31.12.20| 31.03.20 31.03.20] 31.03.20
Jain,for all,future purposes. CIN - L3a2000L 2010PTC206520 25 24 24 25 24
2. |Address of the registerad office 50, Okhia Industria Estete, Phasa il audited | Unaudit | audited audited| audited
0040790793-8 Maw Dalhi - 110020 ed
I,Raj Deepak Dogra,s/o-Late 3, |URL of wabsile REES wearw hamalecins ooin Total Income from Operation(Net) 1544.20 | 2223.37 [ 1539.29 | 5919.47 | 5755.95
,Sh S Datt D ’ R/O i, Detads of place where majonity of fixed  |Ludhizna, Punjab Net profit for the period(before 298.57 208.84 142.11 626.70 409.41
3B-/D0m aA ct)gra,t/ ) aesels are locaded Exceptional and Extraordinary items
eepa Apartments, . 5, |installed cepacity of main products! Mot Fixed, &5 only Bssembling lines and tax)
10,Patparganj,l.P Extn.,Delhi- L e Net profit for the period before Tax | 290.68 208.82 | 140.12 618.68 407.38
110092,have change my name | (5™ (Guaniity and vaae of main productsl | 2022-2023 Apprak_ 1 Lac nas, venicies said i‘f;tr:g)e"ce"t'°“a' and extraordinary
to Deepak Rajdogra perma- ____|services sald in iast financial year 2023-2024: Approx. 11,500 nos. vehicles sold Net profit for the period after tax ( | 233.77 | 171.24 | 119.69 | 50629 | 343.28
nently. i Murmiber of employees’ warkmen 3 after Exceptional and extraordinary
0040790793-10 8.  |Furiher deteds inchuding lest available | hlipsiweshergalectric.colin items)
- finencial statamants {with schadules) of Total comprehensive income for the| 233.77 171.24 119.69 506.29 343.28
| Deepak S/o0 Late Murari Lal bwa ysars, list of credidons are avalabls period (comprising profit for the
R/0 N-721, Mangolpuri Delhi- i URL: period(after tax) and other
110083, have changed my 9. |ESgibdity for resclution applicanis under | hitps:/wamw hercalectric.co.in comprehensive income (after tax)
: cli ¥h of the Code = availabla Equity Share Capital 1732.1 1732.1 | 1732.1 1732.1 1732.1
name to Deepak Singh. saction 25{2kh)
at LIRL: L | 898 898 | 898 898 | 898 1
0040790725-1 10, [Last date for recaipt of exprassion of | 12th June, 2025 Eam‘nES)Per ShBafe_(RS- 10/- each) Lt 006 0o )09 Los
= - ||'I1E"EE|: a -QSIC . . . . .
I,Prachi qul,w/o Sh.Amit [ e e gt | Tord e 3035 b) Diluted 1.35 0.99 0.69 2.92 1.98
Kluml?r Ja'an/oh’FJO'F' . prospective resclulion apphcants NOTES
E Oi F,)Neatr'\?/.';l aBeler:.swaml- 12:  |Lasi date for submisson of ohjections 270 June, 2025 .The above is an extract of the detailed format of audited Financial results for the quarter and year ended 31 March 2025,
ark,Freet Vinar,Delni- Lo prosesgna ) filed with the Stock Exchange under Regulation 33 of the SEBI (Listing Obligations and Disclosure Requirements)
110092,have change my name 13. |Date of iz=ua of final list of praspective  [OTHh July, 2025 Regulations,2015 The full format of the audited Financial Results for the quarter and year ended 31 March 2025 are
to Garima Jain permanently resalulion appicants available on the Company’s website www.alpinehousing.com and the Stock exchange website www.bseindia.com
i & 2. The results have been prepared in accordance with IND AS prescribed under section 133 of the Companies Act 2013
0040790793-9 14.  |Date of issue of mformasan 12th July, #0125 !
mamarandum, evalualion matnx and (i, RFRP Documanl 'EXaluation Malrix will Al izzr::li%n tl))eer:/a;TOOf;Ziths:doorgggsﬁit:ﬁed
I,Manral Prakash reqUes! for resolibion pians lo be made avatable afler exaculing P & . P
|='-' arom, Dikkarsingh,s/(.) Dikkarsingh praspective rea:!ul.jn:nr'- sppkcants confidentiality un.ﬁertahirrgj Place : Bangalore SAKabeer
B R/0 KH.350,Gali.No. 5, Block- 15, |Las! date Tor submisson of resolition | 1710 Augest, 2065 Date : 27 May 2025 Chairman and Managing Director
,_h B,Upkar Colony, Burari, Delhi- pang DIN 01664782
: 110084,have change my name 18, |Procass amail id o submit expression | orp hevgligmail com
al inheres]

to Prakash Manral perma-
nently

POST OFFER ADVERTISEMENT TO THE EQUITY SHAREHOLDERS UNDER REGULATION 18 (12) IN TERMS OF SEBI
(SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS, 2011, FOR THE ATTENTION OF THE PUBLIC

Mok Avesiabia

L

17, |Delats of @e carporate dablor's
registration skalus as M3ME.

0040790793-7

I,Khubeb Aslam Saifi S/o
Aslam Javed R/0 20, Street
No.4C,Aram Park,Shastri
Nagar,Delhi-110031,have
changed my name to Khubeb

SHAREHOLDERS OF

PROZONE REALTY LIMITED

Registered Office: Unit-A, 2nd Floor, South Tower, Hotel Sahara Star, Opposite Domestic Airport, Vile Parle (East), Mumbai
400099 Maharashtra, India

Sdl-

Bhoopesh Gupta

Reagn. No. of the RP : IBBUIPA-001/1P-PO1 468/201B-2019/12271
Registered Add of the RP ; 645475338 Janki Vihar Colony Sector |,
Prabhat Chauraha, Jankipuram, Lucknow, UP-226031

Far Hero Eléctric Vehicles Private Limited

Diate: 26,05, 2025
Place: Mew Dalhi

Ram Prasad Sharma hasthove boen kost. 1/ W)
3% leq et her have now epbed 1o the Comgany
Ior tege of duglicale sham cerlilcaieis) in
s of the stove. Amy persen Bawing oey
johjecton 1o e e of dupbcale Shael

Aslam. Contact Number: +91 2268239000/9001; Email Address: investorservice@prozonerealty.com;
0040790830-3 Clean Max Enviro Energy Solutions Website: www.prozonerealty.com
l,Ashok Kumar S/o Ganga Ram Private Limited L Max Open Offer For Acquisition of up to 3,96,76,750 (Three Crore Ninety-Six Lakh Seventy-Six Thousand Seven Hundred Fifty
R/0 197,Hari Nagar, Ashram, CIN; US3090MH2Z010PTC208425 Only) fully paid-up equity shares of face value of Z 2.00/- each ( Rupees two) (the “Equity Shares”), representing 26% of the
m Delhi-110014,have changed F':ﬁﬂnii!hli‘s1ﬁllrl!-l_il1 a:;ﬂ HE;II 'J'ﬂ'ﬁl ﬂﬂdrmL 41ih F[__I:mr. THHB é‘n:'ijrrﬂhéqml. YO equity and voting share capital (as defined below) of Prozone Realty Limited (“PRL’ or “Target Company” or “TC”), at an
ini i aharzhi Karve Road. Now Marne Lines Crass Raad Mot Gharchgate, Mumbsal H P ‘ inn’ P i :
my name to Ashok Saini. Telephone: 481 22 £252 0000 Emall Id: mis@cleanmax com | W m“%_, oot e oi_fer price of % _25/- per share (Rupees Twer]ty-Flve only_) ( offer_pl_'l_ce ), payable in cash, pursuant to anq in compliance
0040790798-10 with the Securities and Exchange Board of India (Substantial Acquisition of Shares and Takeovers) Regulations, 2011, and
Extract of unauditediaudiied standalone financial reaults for the quarter and year subsequent amendments thereto ‘SEBI (SAST) regulations’ (“open offer” or “offer”).
I, Vijay Choudhary S/o ended 31si March, 2025 [tn FAs. Million)) . . . — . e "
Mahabir Singh Nagar, J-206, Quarter | Comesponding  Previoue This Post Offer Advertisement is being issued by Gretex Corpor‘e‘tte Se_rwcgs Limited “Manager to the Oifer“, on behalf of M/s.
Aims Green Avenue, Greater ended |quarterforthe|  yesr Apax TI’I;I’S'[' (represented by its trustee - Mr. Nikhil Chaturvedi ) “Acquirer” along with Mr. Nikhil Chaturvedi “Persons acting in
Noida West, DIST: G.B Nagar, hi S ANTIEULATE st | peevious yesr | ended 315t concert”, in connection with the offer made by the Acquirer along with the PAC, in compliance with Regulation 18 (12) of the
] UP-201306 have changed my : March, | ended3isl | March Securities and Exchange Board of India (Substantial Acquisition of Shares and Takeovers) Regulations, 2011. The Detailed Public
name to Vijay Nagar for all w nffi?u: 4 m [M“fﬂ Statement with respect to the aforementioned offer was made on January 07, 2025, in the Financial Express (English daily) (All
m future purposes T TR e o Ooerain 9ee 5 | IGE0R |29 56 Editions), Jansatta (Hindi Daily) (All Editions), and Mumbai Lakshadeep (I\/I.ar'flthl Daily) (Mumbai Edition) (‘Newspapers’).
0070969785-1 |2 |Mei Prafit tor ihe pennd |before Tax and 1 ' Name of the Target Company Prozone Realty Limited
Excapfaral iems) 187662 | 218535 | 399908 : o :
= I, Neema Choudhary w/o Vijay  [37[He Prafit Ior fha penod beloms wax 2 | Name of the Acquirer and PAC I\‘/‘I/s. Apax”Trust (represented by its tr'us:‘tee -”Mr. Nikhil Chaturvedi
Nagar, J-206, Aims Green {aher Excaptional items) 1a7662 | 218535 | 580140 (“Acquirer”) and Mr. Nikhil Chaturvedi (“PAC”)
Avsenug, Greater Noigg \;\geGSt. 4 #HT‘E& ﬁ:ﬂhhen peniod EfEftﬁI;:ﬂﬂHEmh;m“IENﬁl 11750 ] 161408 [ 2610 3 |Name of the Manager to the Offer Gretex Corporate Services Limited
DIST: G.B Nagar, UP-201 3 | Total Comprahenswve income for the peng . : — =
have changed my name to iCompnsing Prafit for the periad (aher tax) and Ofer _ 4 ' Name of the Registrar to the Offer MUFG Intime India Private Limited
Neema Nagar for all future - FE;ETE??:;}E:E;:LW tax]] "-125-35 1 ﬁl‘;-:‘; E-Ei';-gg 5 | Offer Details
u 1A L '
> burposes ¢ | Reserves (eciiting Hevaluaton Hesenas) 496187 | 154835 [ 1,548.35 (@) | Date of Opening of the Offer Thursday, May 08, 2025
0070969789-1  [& |&ecuntas Premium Account 28982057 | 2318971 | 23,1897
- I Mandeen Kaur W/o Saransh 5 Hat warih A AEREE | 32 TTE 17 (34 TE 1) (b) |Date of Closure of the Offer Thursday, May 22, 2025
f 10] Qutstanng Deot 15,485, 72 | 1108793 |11,687.93 6 |Date of Payment of Consideration Monday, May 26, 2025
— R i Foor: 17 Cuslarng sl P S L — oL A
g;;ua . :l:r)]ac-llr};n el r(':arlgtrl]l;g;,m 18] Thekt Equlty Aatio (In tmes) T4k a7 Bar 7 | Details of Acquisition
zl v y 15| Eamings Per Share (o A5, | V-aach) - -
= name to Mandeep Gupta. T Bash TS T T LI '\?(I) Particulars Proposed in the Offer Document Actual
0070969783-1 2. Diluted [In Rs. ) el 376,55 ot M _ 39 r share per Fullv pai 39 r share per Fullv paid-
14| Capital Redemplion Reserve NA WA N.A 7.1 | Offer Price S pe Seqaui?yp:harlé y paid up S pe Seqaui?[ypgha?e y paid-up
I, LALI d/o CHAND RAM and 15| Debenture Reemphon Resenve 59000 | 59000 |  509.00
w/0 JOGINDER r/_o 197, Pawala 16] Debt Senvice Coverage Ratio {in imes] .18 B.B5 296 7.2 | Aggregate number of shares tendered 3,96,76,750 2371
ggﬁf;f;bu; djésigaJGguithram ;;EZ'I’E’*E'S‘E””E Coverage Ratio {in times) 6.40 8.07 4.60 7.3 | Aggregate number of shares accepted 3,96,76,750 2371
= Haryana-12200’6 have ’ 11 The abowe s an axiract of ke standalene Snancial residls dar the quarar and veas enced 3151 74 Size of the' Offer (Number of shares multiplied Rs. 99.19.18.750 Rs. 59.275
changed my name to BABITA. March, 2025 The ful farmat of tha standalons financial resuls have been Fed with e stock " by offer price per share) R Y
axchanga undar Ragulalion 52-of tha SEBI {LsSng Oliligatans and Ceclosuna Bequiramants) - -
0040790780-1 Requlations, 2015 as amended and is avalabl an the website of the Compary and BSE Limitad 75 Shareholding of the Acquirer before Nil Nil
hi hd fittps:ftaww.cleanman. comfnancialz php snd www.bsaindia.com respactively. *~ | Agreements / Public Announcement (No. & %)
I, Imraan Qures_ I S/0 Mo 2| Farthe cthar fna items referad in raguiagion 52(4) of the Listing Requlations. pedinent declosures 76 1sh Acauired b fA ts (SPA
& Ayyub Qureshi R/o 314, have bean made to the BSE Umied and can be accessed an the URL {www,bsaingia.com) : ares Acquired by way of Agreements (SPA)
Pasopda, Sahibabad, Extract of sudited consolidated financial results for the year ended 31st March, 2025 * Number 4,39,95,788 4,39,95,788
> o Mond e %ﬁe@%i T e « % of Fully Diluted Equity Share Capital (28.83%) (28.83%)
s sl 316t 7.7 |Shares Acquired by way of Open Offer
. 00709697881 |4 PARTICULARS March. 2025 | March. 2024 . Numberq P 3,96,76,750 2,371
. (Audited) | (Audited) 90,70, ;
1 | Reena W6 Pankal Macah RO - 14| ol oo from Gperatins for he yeer 76,103 42 | 14,253.08 « % of Fully Diluted Equity Share Capital (26.06%) (0.001%)
Nagar, Tilak Nagar, New £ et "t o e (bt T e xcephons. ome o 7.8 |Shares acquired after Detailed Public
5 Igh' 10018, | gar, hanaed 3 | Fet Prodi Tor e year balore tax (aller Exceplional lams) E2755 | 4081 * |Statement
elhi-110018, have change 7 |TUet Prod Tor e year alver [y [alver Exceplional I2ms)] 5429 | [3/643] _
my name to Reena Khanna 5[ Tolal Gornprenensive Income Tof e penod [Comprisng Prof o * Number of shares acquired Nil Nil
= Madan 0040790721-1 Pie year (affe 1ax) and Othar Comprehensive Incomeatier tax)) 219.00 | (3741} « Price of the shares acquired
6 | Paidup Equity Share Capital 50.72 43849 0 .
7 [ Fesarves [sxciuding Ravaiakon Fesane] A3 EY) | AERE) * % of the shares acquired
Public in general is hereby 8 |Sacuribes Premilen Account 7998297 | 23,1807 7.9 | Post offer shareholding of Acquirer
&S Vi R AEy mer
s Mukherjee Park, Tilak Nagar, 11| Culetanding Hedesmale Preterence Shares i i * % of Fully Diluted Equity Share Capital (54.83%) (28.83%)
<D = New Delhi 110018, measuring 12] Dbl Equity Fatia [ fimes)] L AL Pre & Post offer shareholding of the Public Pre-Offer Post-Offer Pre-Offer Post-Offer
m B approximately 400 sq. yards 13| Eamings Per Share [of Rs. 10/-aach)
= built about three storeys is 1, Baseiln Az ) 5758 | (16033 7.10 | * Number 7,29,14,707 | 3,32,37,957 7,2914,707 | 7,29,12,336
_ el = subject matter of itigation in 2 DR (R __ H AL * % of Fully Diluted Equity Share Capital (47.78%) (21.78%) (47.78%) (47.78%)
the High Court of Delhi at New 14| Capilal Redampsan Hasansd NA, A
i E Delhi.gTherefore, whosoever 15| Debenture Redemplion Hesorve 599,00 554,00 The Acquirer along with its PAC severally and jointly accept full responsibility for the information contained in this Post Offer
= n- [ = deals with the above said 16| Dett Service Coverage Hato (n times) 1.04 097 Advertisement and also for the obligations under SEBI (Substantial Acquisition of Shares and Takeovers), 2011.
property while selling or 17] Intesrast Servics Coverape Habio {in bres} L LEo] A copy of this Post Offer Advertisement will be available on the websites of SEBI, BSE Limited (“BSE”) and on National Stock
] >€ purchasing may do so at their Notes: . Exchange of India Limited (‘NSE”) and the registered office of the Target Company.
risk and responsibility as the 1) Thea ghowe b an axtragt of the |:|:ns.!:|||:|a1|:-|:| firzncial results tor tha yaar ended 318t Manch, 2025, o . e . . . ]
uJ sale would be subiect to The bl format of e consciidatad financial resulis have been Bled wih fhe siock axchange undsr The capitalized terms used but not defined in this advertisement shall have the same meanings assigned to such terms in the
m outcome of the litigati o]n Regulation 52 of the SEBI (Lising Ctvigations andt Disclosure Requirements) Reguiations, 2015 Public Announcement and/or Detailed Public Statement and/or Letter of Offer.
— From NEBmended and fs availabie on e websits. of the, Company and BSE. Limied This Post offer Advertisement s being issued in all the newspapers in which the DPS has appeared.
4 Fillpes vt cdgsarimae oomdlinancials.php and www Dasndaoom eapeiinely .
= _q d[:(KISharm% (Adv_t:cate) 3\ For the olher line fems talored in rgulation 5214) o the Listng Regulations, pertivent dscsures Issued by Manager to the Offer on behalf of the Acquirer
S.lawyer@gmail.com have been made io the BSE Limiled and can ba accessad on the UBL (weww.bssindia.com)
R 1008, Antriksh Bhawan, K.G. For and on behall of the Board of Direclors of gZ%EE)I(qCOR:ﬂR;\ITE FSPEQY:SCEFS,TL"KIIITED id S  Bapat Mara. N
‘ ’ Marg, New Delhi-110001. Clean Max Enviro Energy Selutions Private Limited -401, Floor 4th, Plot FP-616, (PT), Naman Midtown, Senapati Bapat Marg, Near
sl Indiabulls, Dadar (w), Delisle Road, Mumbai, Maharashtra, India, 400013
Kuldeep Jain Tel No.: 022-69308500  Email: info@gretexgroup.com
: ing Di X : gretexgroup.
z RN sy e e R e e :ianl:': 2;":?1"1!11{ 2025 MH"&%';E éﬁaﬂﬂi GRE X Website: www.gretexcorporate.com Contact Person: Mr. Arvind Harlalka
m - :Ekfiaqi“ﬁ?fﬁénb.;f}.zfs'“15-.551:?%‘3 i SEBI Registration No: INM000012177
P2x20590 87 1 .
Z‘ AL Ll E'Ed"';l""'“_p"”“’a’! CIN: L74999MH2008PLC288128
jadia Lid., hming: its Rogistared (fice at) . H :
= EENT— Bapge Ila-.me.'lir‘:'gl'-'alk SI:]HL Eokpis, Wash Place: Mumbai Date: Mav 27! 2025
l l Bangal- FHONTT regedened o the rama (1) of)

wiificate{z] n &eu ol gaid anpgnad thae
estificatels) (= meuested 1o kedge histhen
jobjeclion theielo wmilh [he Compasy o the
shivee pddiess o with ey Regaies, CR
WANAGEMENT SERWICES (P LI, RASOH
ICOLIRT, 20 RM Mukhenes 2zad Sth Flos
Golbana- 700007, 0 wrting wEkin 15 daps
fromithe dete of publicatios of iz Molice
Placs: Hes [helki Cuane 37-05-20E5
Ram Prasid Skarm
186, 5.ESTLATS DR MURHERNEE MAG
HORTH WEST DELHI- 11800

Regd. Office: 133, Jehangir Building, 2™ Floor, M.G. Road, Mumbai — 400 001,
ClM < L1T200MH1972PLC2BS5TH
Audited Financlal Results for the Quarter and Year endoed 315t March 2025,

¥ In Lakh (Except per share data)

Standalone Consolidated
" 1
IMPORTANT - — ] | el e ] ew
- : . — 31.03.2025 [ 31.03.2025 31.03.2024 31032025 31.03.2025 3032024
Whilst care is taken prior to acceptance of advertising Audited Ruied Audted Audied Audted | Audted
i I i 1 1 Total Income from Operabions {Net) 25,295.01 83,120 46 2182658 25,340 47 8315316 2182118
CopY, itis not PDIESINE 0 M’EIT['}' s Eﬂﬂtﬁﬂiﬁ.l The Indian 2 : Net ProfitiLoss for the period (before tax) 1127.07 i 6,182.70 142407 | 365,57 4,760.76 141113
E)IDFESS {P) Limited cannot be held fﬂSpﬂﬂﬁlmﬂ'fﬂr such 3. | Met ProfitiLoss for the penod (atter tax) Bl8.aT | 4,683.55 102048 142,24 343283 101163
! 4 | Total Comprehensive Income for the perod 737.59 | 4,504 26 101511 62.24 3,344 .32 1.010.29
C0 ntﬁn?’ nor fﬂl’ any Eﬁs or dﬂlTllﬂgE! lnCUI:fTiﬂ dsd % | Paid-up Equity Share Capital (FV of Rs.5i- each) 1,682 68 1,682 68 1,682 58 1.662.68 1682 68 1.662.68 |
resull of transactions with companies, associations or 6. | Eamings per Share (EPS)
individuals advertising initsnew;;’agpersnrputﬂicatinns ol — L = g 10 3o |

Moles: 1) The above Financial regults have bean reviewed by the Audit Committes and approved by the Board of Directors at its meeling held on May 27, 2025. Tha statutory
guditors of the Company have reviewed the financial results for the quarier and vear ended 31 March, 2025 in lerms of Regulation 33 of the SEBI [Listing Obligations and
Cesclosure Requirements) Begulations, 2015 and have issued their Audit reports with unmodified opinion on the sudited Consolidated and Standalone Finangial Results. 2)
The full format of above extract of Financial Results, together with the Repor of the Statutory Audiiors are available on website of the Stock Exchanges wis
www bseindia.com & www.nsandia.com and also under “Investor Relations” link of Company’s website www.onenlalaromalics.com. The same can be accessed by scanning
the CIR code provided balow:

We therefore recommend that readers make
necessary inquiries before sending any monies or
entering into any agreements with advertisers or

otherwise acting on an advertisement in any manner I ﬁf“:lﬁf‘“” d.
whatsoever, Date : 27/05/2025 g;m;;,.? Secretary & Complance Officer

epaper.financialexpres&.-mn‘. .

New Delhi
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LIGHT MICROFINANCE PVT LTD
28 STo1R_AMI I 28 7, 2025‘ CIN- U67120DL1994PTC216764

Rigistered office; 308, Aggarwal Tower, Plot no.-2, Sector = 5, Dwarka, New Delhi- 110075
Corporate Office: 1501, 15th Floor, Sankalp Square 3B, Sindhu Bhavan Read, B/s Hotel Taj Skyline, Shilaj, Ahmedabad,
Gujaral-380058, Officel Fax! +31-79-40050059[infeflightfinance.com, www.lightfinance.com
" Audited Fi ial Results for th r & Financial r rch 31
o udited Financial Results for the Quarter & Financial year ended March 31,2025
” i s " _{Rupeas in lakhs)
gl sofdees Hieea uisde s Catas aned Year Endad
.-_-ji:r-:lmr. e o getidern &Y \ﬂE—'-:rr_ :n_:.'-:lﬂ' e eedon oF smrefesr 'q'l'q' '@\ﬁﬁu‘q‘ %ﬁﬁ 5 As al Asal f5 al A5 ad
(e ol s s (Sivilz =Rl 2w R e i) m 3. Particulars Warch 31, 025 [March 31, 2024 | March 31 2005 | afarch 31 2024
P, 2006 % R 367 % In-FFEE L) & ) w07 2003 PECE F4485 Ho, [Aud#ad] phisdiled) | (Aisdited) [Auditad)
ariien [ AR S 408, VER FH, w0 39w, T8 - 1000 A 2 i VAP 14348 54310 51 957
i M AAiaET A 265§ O°HM ﬁﬁﬁ:ﬁmmm BTEM ¢ 011-40081800, HEOET . wwwomanrnalominium.eom $-BF - info@mannalemininm.in ‘A_AN 1 | Total inccme from Opersicns ol bl 4349301 21,367 40
R R - R 2 | mst Prafi KLass) for ihe penod |befione Tax, Bxcesdional and or Extraondinany Resssl 372613 {245 Th1.06 B, 035,23
it ET fi: AACCHATOBF 31 wd, 2026 Bt T fradt wn wd ¥ srdrercifum P oo i — : L " g
HISTEE L300 DU AN OF T2 06521 0 m ﬂﬁ_'l' m % A 'ﬂ' ) 3| Mol PrefitdLass) tor P period belong la (alter Exeeplioral and or Exlronlicary Bmss) R e 1245 T4 06 231673
2. | 9 R T o, S SR e, B oj)), 98 B o 4 | Wel Proflf [Loss| far the perind after tak (a%er Excaptonal and’ or Exracedinary ilemst] AR 10120 45157 6,308 49
| T T T
. ”'I':_":' — . | : : 5 | Tedad Compratenive Incoma bor B pencd [Compesng ProSL (Lass] o B pariod (afar 2.604. 87 562 G36.F3 21786
3. | A g YTy Fétps:iwaw hamakachic.co.in A fieserom I sawd | 30 Feme 31 W, =W, 31 Wi, e} and CHiher Comprehensh bcome ater | ax)]
4. | v o TEre = o A @ | e, deE IF ik i 24 jms - B | Pait up Equiy Share Cagital wrraee| 1o7raes| nTreea| 107768
o WLk S e T TR » . : | Cowmii) § coteniion ] ctwmtiun | cleeifes) | (Awevier) 7 | Reserves (suciuding Revavation Resana) M2B8E3| 1055074 128823 105647
5. | L ST % R /AR o | T R, R S e wee b || e R e e | 2a5a] =a2e | 2rm | 227 98,309 B | Securbies Premium Accaun 1857595 1857595) as7sos|  1STRES
il | — . 2 | iR o AW A e A | 01z a0 | grs 215 | LT & | Net worh A E T T
6. |Fed Teflm m B 3 mn ger|2002-2023 s 1 A EE A2 m G S gz e . R =t - S8 | imr 10 | Pad up Debt Cailll Culstanding Dt 12843504 | 17218870 12043504]  1.72485.70
AR AT ] WS- 2023- 2024: 7T 11,500 W RO B ) R Ml . 5 822 | 46 | s | &M | 2 L 11 | Outsianding Ra .blﬁz.r ln__ — R 4, || "_.";,jl" i h:l
e — . 4 | T TR e i e A ! e | ne | rae 1861 | A 106 " :,: E--: .I;Iqlll:.l..lullr!d 2 Prolarenca Sharas NEI nil :
- : T == | = 1 S e 201 Egaty mato 4.1 4,41 318 5,41
G ——rR— [ O WAy P & | wfis i e e | &1 e | 121 156 | ami e e P _ _ — ] T
B, d "-ﬂ ,\_-F:i- :n;:. ..I_"T:I '_Il-'i“ ] _T"'ﬂﬂ R s sy ansileciic.ca.m ‘.-_-.-l.rrrr\.-\.rlu-.l-l'l‘\- e = . sravacim T --—“rrrm—lrr-rr-ru-l-':-—r\.ll'- ———— 13 EHHTE—'& Par Shams |_.:|| s 100 padh) {Tor .:j_'rhuun; ard disconlinued apomlians] - {{ gi 3.40 s 959
RIS 5 HI9), 7] S o, N £ e i ol - 254 i | A 2708 | 2, 00¢ 1 Basie
T % ST WY CMECTE RO R = - ; & = :
Aiiws: ) qw e ¥ ¥ OLF 50 R T Al A | | | | & Diuted: 372 0.17 0.74 8.3z
e Al : R i ik [ S i I T Py | L % T = i Hil il Ml Kil
g, | wifeAr $1 amoasi2ioa) & owr wEne | RS ey hanoekeciic ooin i vH T i B b5E 338 3 E T 606 14 | Capilal Radempion Reserse
G e = 1 (s R = e —_— . - - | : 15| Ceberturs Redamplion Resere Hil Hil [ Hil
T B ; T . 16| Dot Bervice Coverage Ratio Kl Applcable| bal Applicatie| Hal Applicable] Mot spplicatile
10, | 52 1 Aie=UFE are v 2 e A |17 99, 200s . 31 T, 2025 1 wur T A e S T foft aftos =6 wen S witi wm o i a dgaeEe e aes 17| Inierest Samvica Coverage Ratio Mot Appicabis| Not Appicable| Not Applcabiel Mat Applicable
TN oy 7 rT 5 it 77 7, 205 o it gy N Tew v = - . - - : ;
L1, | T T AETER Y S AN 22§49, 20325 s E: g _ - - A, ok f Excaptanal and’ or Exfracrdnasy ibems adjusled in'the statament of Profand Loss Inaccardanca with [nd A5 Rules/ &5 Rules, whichaver
o3 28 hEl 5= T 3 Ty e i v wwe sand) B 2015 F B aa § seim s v & we o R i & fem = policabils : :
12 | S .f.|=]| I,.n qE W G & 27 99, 2025 SR SR %I'Ej"-'l ferdffes wfme woew, hscindiacom, waw,ascindizeom 7 www.meanslaminianeeom 5 20 | MOTES:
S (e - - a) The above results dor the quarter anded March 31,2025 hawe baan ravieasd by the Audit Commitles and approved by the Board of Déraclors in iis
- sl i TS pm . — n'r,_:li:lg bl o 271h May, 2025
13, | T TN AR ST IR ST OF 96, 20235 b} The above Ia an extract of the detaled famat of Audited Financisl Resufs filed wih the Stock Exchange undar Reguiston 52 of the SEBI (Lisfing
£ L G L1 1 i abligations and Disclasure Reguimenls) Regulationrs 20115, Tha Sl format of the Audied Francal Rasuks are aviilble on websites of BSE Limited
4, | H9Eg Hure aEE & J:-_-_|-|| 8T, | 12 =78, 2025 Al weahw Deednd e Lo SL0CK -shanspnceicenl-ather and on e company s websie W QRS nanoe, COM TESUIE.
s e i e S B | (i g B e A S = T et o) For the other ling iters retamed in regutation 52(4) of the aménded lsting Regulations, perinent disdegures have been mads 1o e slock Exchnagefs)
Fn O AT w1 A ST AP e i RS s e ar Wk 1038 ant can be assessed through the website link givan in poit nob) above Far and on behalf of Light Microfinance Private Limited
1 ' 2 ! fafar . f Sdi-
A S
S : ) Ciale - 271H May, 2025, Place: Ahmedabad Déepak Amin (Managiig Dirscior)
15, | AT ST WA A W S P (11 5T, 2025 =
16, | wi0 i s e s (v | cep heviamail com PRE-OFFER ADVERTISEMENT AND CORRIGENDUM TO THE DETAILED PUBLIC STATEMENT AND THE LETTER OF OFFER UNDER REGULATION 18(7) INTERMS | D. Instructions for Public Shareholders
L . . .
AEE BEET . 5 OF SECURITIES AND EXCHANGE BOARD OF INDIA (SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS, 2011 a)  Incase of Equity Shares are held in the Dematerialized Form: The Public Shareholders who are holding Equity Shares
17, | Fiiie veare Tl TR W N A in electronic/dematerialized form and who desire to tender their Equity Shares in this Offer shall approach their respective
TR el KAS HYAP TE LE-M EDICI N ES LI M ITED Selling Broker indicating to their Selling Broker the details of Equity Shares that such Public Shareholder intends to tender
L2 Pl Corporate Identification Number: L29110MH1995PLC085738; in this Offer. Public Shareholders should tender their Equity Shares before market hours close on the last day of the
i Registered Office: 2nd Floor, Pushpavati Building, Chandan Wadi, Mumbai-400002, Maharashtra, India; Tendering Period. For further information, kindly refer to Paragraph 9.8. titled as ‘The procedure for tendering to be
. sl @ o BBUIPA-001/IP-PO1468/2018-201911 2271 Corporate Office: UL/8, Upper Floor, Suryarath Complex, Panchwati, 1 Lane Ambawadi, Ahmedabad-380006, Gujarat, India; followed by Public Shareholders holding Equity Shares in the dematerialized form’” on page 41 of the Letter of Offer.
frste 29 05,2025 S AR W 4TSI A R s e Contact Number: +91-6359637788; Website: www.kashyaptele-medicines.com; In case of Equity Shares are held in Physical Form: As per the provisions of Regulation 40(1) of the SEBI (LODR)
?.'-'a'lll o B e ﬂlﬁm*m ! H;}E, ui mf - 1 Email Address: investor.relations@kashyaptele-medicines.com; Regu!gtions and SEBI's press release dated 3 Decgmber 2018, bgaring refelre.nce no. PR 4}9/2018, reguests.for transfer of
THIS PRE-OFFER ADVERTISEMENT CUM CORRIGENDUM TO THE DETAILED PUBLIC STATEMENT AND THE LETTER OF OFFER IS ISSUED BY SWARAJ SHARES AND je:“r.'lt'gg 15;‘3"_" not be p.“’cesseg “”'ess.tt:?hse?“”t'les are hz"t’) '”SdEeBr’l‘a;er'?“zed :0"” with a df"";&%ﬁﬁ@}gﬁ?,&;@?}
SECURITIES PRIVATE LIMITED, THE MANAGER TO THE OFFER, ON BEHALF OF M/S JUNE ENTERPRISES PRIVATE LIMITED, FOR ACQUISITION OF UP TO 1,24,07,720 CIRF;IrDI 12020/ 4:"getve£* éq 3""3”2032”0% i dc'“";]alr o o b tor shares
FEERY OFFER SHARES, REPRESENTING 26.00% OF THE VOTING SHARE CAPITAL OF KASHYAP TELE-MEDICINES LIMITED, AT AN OFFER PRICE OF %1.50/- PER OFFER o Lt ag hend o s a;‘; oders ho InfgthsegLIJErIIBIIGSS/I-CSg' y;'ca |°t.”“ arf\ a Oge lopell.erssh arehs 'lg an
 CSICE SHARE, PAYABLE IN CASH, TO THE PUBLIC SHAREHOLDERS OF THE TARGET COMPANY, IN ACCORDANCE WITH THE PROVISIONS OF REGULATION 18 (7) OF SEBI open offer. Such tendering shall be as per the provisions of the SEBI (SAST) Regulations. Accordingly, Public Shareholders
. ] (SAST) REGULATIONS (PRE-OFFER CUM CORRIGENDUM TO THE DETAILED PUBLIC STATEMENT ADVERTISEMENT). holding Equity Shares in physical form as well are eligible to tender their Equity Shares in this Offer as per the provisions of
IR FEORIEIETAT qorr faarferar 41 (pfae afhal & fog . ) ] ) ] ) i o ) . the SEBI (SAST) Regulations. Public Shareholders who are holding Equity Shares in physical form and intend to participate
SFOTSNEETT AT ufshan) faferaraeh 2016 & fafeaw 6 & sidq, This Pre-Offer cum corrigendum to the Detailed Public Statement Advertisement is to be read in conjunction with the: a) Public Announcement dated Wednesday, March in the Offer will be required to approach their respective Selling Broker along with the complete set of documents for
Rp Raeed o e 05, 2025 ("Public Announcement'), (b) Detailed Public Statement dated Tuesday, March 11, 2025, in connection with this Offer, published on behalf of the Acquirer on verification procedures to be carried out, including the (i) original share certificate(s), (ii) valid share transfer form(s), i..

Wednesday, March 12, 2025, in Financial Express (English daily) (All India Editions), Jansatta (Hindi daily) (All India Editions), and Mumbai Lakshadeep (Marathi daily)

@ FTRIIRI & TRt
(Mumbai Edition) ('Newspapers') (‘Detailed Public Statement'), (c) Draft Letter of Offer dated Wednesday, March 19, 2025, filed and submitted with SEBI pursuant to the

Form SH-4, duly filled and signed by the transferors (i.e., by all registered shareholders in same order and as per the

— Ll w‘ ﬁaaai{ —— provisions of Regulation 16 (1) of the SEBI (SAST) Regulations ('Draft Letter of Offer’), (d) Letter of Offer dated Monday, May 19, 2025, along with the Form of Acceptance- 22%'3?2:;%2?;?3;2I;t:,:leg:rlgh(itc)e;?:gitfgggp?:g/geagjl dg(l));nwmgzsae: dasti t:z dairr)1 parzggfdtznﬂ:i;ih(ltlgesﬁ]lzﬁﬁﬁig
1 1 Hzdc cum-Acknowledgement ('Letter of Offer’), (¢) Recommendations of the Independent Directors of the Target Company which were approved on Monday, May 26, 2025, com/aine d therein. by solefioint Pubiic Shareholders vFv)hose namye(s) ap ears on thge share certificate(s) in the same order
2 | PlORe SR & Frmlex @1 [y 04,/06,/2005 and published in the Newspapers on Tuesday, May 27, 2025 ('Recommendations of the Independent Directors of the Target Company') (the Public Announcement, N » DY SOIE] PP L
: . . . : : - in which they hold Equity Shares, and (v) any other relevant documents such as power of attorney, corporate authorization
- = — Detailed Public Statement, Draft Letter of Offer, Letter of Offer, Recommendations of the Independent Directors, and this Pre-Offer Advertisement cum Corrigendum to \ \ ; . ' . o ! o
WRreoT foAas i BiaRe I9aR AT, | Bufril & WRRgR— IR faeeh . . . . . " . (including board resolution/specimen signature), notarized copy of death certificate and succession certificate or probated
3 B/ T & the Detailed Public Statement of the Target Company are hereinafter collectively referred to as 'Offer Documents') issued by the Manager on behalf of the Acquirer. s - . . C
/ ] . . will, if the original shareholder has deceased, efc., as applicable. For further information, kindly refer to the Paragraph 9.7.
4 | BURT UgAM Hw&I U70101DL2004PTC126802 Public Shareholders of the Target Company are requested to kindly note the following: titted as ‘The procedure for tendering to be followed by Public Shareholders holding Equity Shares in the physical form’ on
For capitalized terms used hereinafter, please refer to the Paragraph 1 titled as ‘Definitions and Abbreviations’ on page 7 of the Letter of Offer. page 41 of the Letter of Offer.
MR 5 G o ol | e Ao Se1 b o G arfer : S—1o0, e A.  Offer Price Procedure for tendering the Shares in case of non-receipt of the Letter of Offer: Public Shareholders who have
5. & fEr. oo |1 o feh 9RT. 110091 The Offer is being made at a price of ¥1.50/- per Offer, payable in cash. acquired Equity Shares but whose names do not appear in the records of Depositories on the Identified Date, or unregistered
yuT Brafera (afe BI$ &) b udr | TR : cii , | IR,
TTYEACT SQY & IFFAR T Pprafferd : 224, fadia 7, There has been no revision in the Offer Price. owners or those who have acquired Equity Shares after the Identified Date, or those who have not received the Letter of
T Fav o, Merofl BTN @, T facel 110066 B. Recommendations of the Committee of Independent Directors (‘IDC’) Offer, may also participate in this Offer. In case of non-receipt of the Letter of Offer, such Public Shareholders of the Target

Company may download the same from the SEBI website (www.sebi.gov.in) or obtain a copy of the same from the Registrar

A Committee of Independent Directors of the Target Company comprising of Mr. Devkinandan Jagdishprashad Sharma, as the Chairperson of the IDC, Mrs. Amrita Khetan, to the Offer on providing suitable documentary evidence of holding of the Equity Shares of the Target Company. Altematively,

6 | PR ITQR & Weder #F ForehereAar | 18 A 2025 (MG BT ART 26 AL 2025 B AT gg) and Mr. Mayank Khetan, members of IDC approved their recommendation on the Offer on Monday, May 26, 2025, and published in the Newspapers on Tuesday, May 27, . . ) . - .
fr B I » ) X o A . in case of non-receipt of the Letter of Offer, shareholders holding the Equity Shares may participate in the Offer by
i““mﬁw e . A 2025. The IDC Members are of the opinion that the Offer Price to the Public Shareholders of the Target Company is fair and reasonable and is in line with SEBI (SAST) roviding their application in plain paper in writing signed by all shareholder(s), stating name, address, number of shares
7 | %[ 14 R 2025 (Feoremermerar aRfye fofey serfe 18 ard Regulations. Public Shareholders may, therefore, independently evaluate the offer and take an informed decision. P 9 pp plain pap 9519 y ' 9 ’ ' .
SECIRK] 2025 R U 1801 faH) c o o off held, client ID number, DP name, DP ID number, number of shares tendered and other relevant documents. Such Public
' ther details with respect to Offer Shareholders have to ensure that their order is entered in the electronic platform to be made available by Stock Exchanges
. AR T oA & w9 H B | A | Are it 1. This Offer is not a competing offer in terms of Regulation 20 of the SEBI (SAST) Regulations. There has been no competitive bid to the Offer. before the closure of the Offer. For further information, kindly refer to the Paragraph 9.24. titled as ‘Procedure for tendering
} 3ﬁ; .} * EWEW = 1 T 32 Ogﬁgé/ 13(‘)1303“'7’?’- ¥: IBBLIPA-002/IP-N00315/2017- 2. The Letter of Offer has been dispatched on Thursday, May 22, 2025, to the Public Shareholders of the Target Company whose names appeared on the register of members the Equity Shares in case of non-receipt of Letter of Offer’ on page 44 of the Letter of Offer.
e — : e e e as on the |dentified Date, i.e., Thursday, May 15, 2025. The dispatch has been carried out through registered post to those Public Shareholders who had not registered their | E,  Status of Statutory and Other Approvals
. aqavreﬁ?j qqﬂ\ngﬁ?%aﬂga CRIRECICIE] £ sapaﬁlO@yaHOO'com ’ e-mail addresses with the Depositories and/or the Target Company, and through electronic mode (e-mail) to those Public Shareholders whose e-mail addresses were registered As on the date of the Letter of Offer, there are no statutory or other approvals required for implementing the Offer except

_ = _ with the Depositories andor the Target Company. as mentioned in the Letter of Offer. For further information, kindly refer to the Paragraph 8.3. titled as 'Statutory Approvals
T /- 621, 6391 Ted, TTAR R, IAEITAYLH, WHE . 3. The Draft Letter of Offer dated Wednesday, March 19, 2025, was filed and submitted with SEBI pursuant to the provisions of Regulation 16 (1) of the SEBI (SAST) Regulations, and conditions of the Offer at page 38 of the Letter of Offer.

10. | aaRe e craar @ e gSeR
SN RpaT SIRETE e SR e * g;o'%?.‘fi qﬁqs@ﬁlqﬂgnm;sg;tors @gmail.com for its Observations. In pursuance of which all the observations received from SEBI vide letter bearing reference number SEBI Observation letter bearing reference number | ¢
_clp-symphony gmat. ‘SEBI/HO/CFD/CFD-RAC-DCR1/P/OW/2025/12750/1" dated Tuesday, May 13, 2025, incorporated in the Letter of Offer. '

L kil 00 T 2025 (26 % 2029 14 B 4. Except as stated hereinafter, there have been no material changes in relation to the Offer, other than those already disclosed in the Letter of Offer:
GRT 21 B SY-GRT (6V) & Syarad ()

Procedure for Acceptance and Settlement of Offer

The Open Offer will be implemented by the Acquirer through Stock Exchange mechanism made available by BSE Limited
in the form of separate window (‘Acquisition Window’) as provided under the SEBI (SAST) Regulations, SEBI circular

12. | @ it ForarRE @ AR, Al g | AL TE 4.1. This Corrigendum to the Letter of Offer is intended to clarify and update the disclosure regarding the acquisition by the Acquirer of an aggregate of 1,49,15,000 Sale Shares, bearing reference number CIRICFD/POLICYCELL/1/2015 dated 13 April 2015, as amended read along with SEBI Circular
&, ﬁ%mﬁﬁqu% ECRIR AN representjng 31.25% of the Votling Sharg Capital of the Target Company, pursuant to the Share Purchase Agreement, from the Identified Date to this date Pre-Offer Advertisement CFD/DCR2/CIR/P/2016/131 dated 9 December 2016, as amended, and SEBI Circular bearing number SEBI/HO/CFD/
M‘iﬁ 52;' 5 S cum Corrigendum to the Detailed Public Statement of the Target Company through Share Purchase Agreement. DCR-III/CIR/P/2021/615 dated August 13, 2021 issued by SEBI. As per SEBI Circular bearing number SEBI/HO/CFD/
@ w & g m: WI % E ‘ﬁ o CIDGE Accordingly, the following material updates have occurred subsequent to the filing of the Letter of Offer and are more particularly set out in the paragraphs below. DCR-III/CIR/P/2021/615 dated August 13, 2021, a lien shall be marked against the shares of the shareholders participating
1B | sporeirererar wrawEt & AW (G 41.1. Paragraph 3.1. titled as ‘Background of the Offer on page 13 of the Letter of Offer stands modified and shall be read as follows: in the tender offers. Upon finalisation of the entitiement, only accepted quantity of shares shall be debited from the demat
T 89 _ﬁﬁ ) e 3.1.2The Acquirer has entered into a Share Purchase Agreement dated Wednesday, March 05, 2025, with the Selling Promoter Shareholders, pursuant to which the Acquirer account of the shareholders. The lien marked against unaccepted shares shall be released. The detailed prqcedure for
14 () sifiT Sy SR - @ i - https://ibbi.gov.in/en/home/downloads has agreed to acquire, 1,68,72,900 Sale Shares, which constitutes 35.36% of the Voting Share Capital of the Target Company, at a Negotiated Price of price of ¥1.50/- per Sale tendering and settlement of shares under tr)e revised mechanism is specified under the Paragraph 9 titled as ‘Procedure
' Sg% WS P 9k oy I RUREZRCURRCIV Gl Share, for an aggregate consideration of 2,53,09,350.00/-. The aggregate entire purchase consideration for the Sale Shares aggregating to an amount of ¥2,53,09,350.00/- has for Acceptance and Settlement of the Offer’ on page 40 of the Letter of Offer.
- " been paid by the Acquirer to the Selling Promoter Shareholders. As of the Identified Date, the Acquirer had acquired 8,51,000 Sale Shares, which constituted 1.78% of the | G.  Revised Schedule of Activities
; @R fg,ﬁjéi m Gﬂﬂlé v aé’rz w19 dufl fafe s, T8 355,\ rﬁ‘o’;ﬂgl\g ? 2025 Voting Share Capital of the Target Company. Subsequently, up to the date hereof, the Acquirer has acquired additional 1,49,15,000 Sale Shares representing 31.25% of the T S ACTUAL SCHEDULEDAY AND
RIFEPAlT RYACH Ulgdc TollHCs T ?'Iﬂ R URMEIETHAT THIETT Ulh Al 3 és . : . . . . .

o & (i o ;% 26 % 200 ;‘5 e 3 B T )| Voting Share Capital of the Target Company. Accordingly, as of the date hereof, the Acquirer has, in aggregate, acquired 1,57,66,000 Sale Shares, constituting 33.04% of the Schedule of Activities erI\Jtatlve chet ol DATE (UPON RECEIPT OF SEBI'S

Ryl Rarcrest wigde fafics & oMl ®1 vaggRr wfafte <. 10 & wme afid o R SfaRky Voting Share Capital of the Target Company. ay and fete OBSERVATION LETTER)

A A B TR 09 ST 2025 BT el g ‘1?‘ (26 W 2025 & 14 ) WET B WO G < 412. Paragraph 3.1.4. titled as ‘The salient features of the Share Purchase Agreement are as follows’ on page 13 of the Letter of Offer stands modified and shall be read as follows: Issue date of the Public Announcement Wednesday, March 05, 2025 | WEDNESDAY, MARCH 05, 2025

TR PR BT I AT e 2 ° 3.1.4.1. The Acquirer has agreed to purchase the Sale Shares from the Selling Promoter Shareholders on the terms set out in the Share Purchase Agreement. The Sale Shares icati i A

o . . Publication date of the Detailed Public Statement

faxfa FoeTamTer dad geEg NG HEIHI ERT W & W 30 S URgd BXi | e o shall be sold with full legal and beneficial title and free from encumbrances with all rights then attaching to them. As of the Identified Date, the Acquirer had acquired 8,51,000 in the newspapers Wednesday, March 12, 2025 | WEDNESDAY, MARCH 12, 2025

FOTATATOT IFTTT B9 H, STh gRT AT AT D i Al A Aed Afed T IR B W g Sale Shares, which constituted 1.78% of the Voting Share Capital of the Target Company. Subsequently, up to the date hereof, the Acquirer has acquired additional 1,49,15,000 Date of filing of the Draft Letter of Offer with

vfafte W 12 & v qdag Rl o sl @ wdld v o o @ dfafe den 13 @ Sale Shares representing 31.25% of the Voting Share Capital of the Target Company. Accordingly, as of the date hereof, the Acquirer has, in aggregate, acquired 1,57,66,000 SEBI g Wednesday, March 19, 2025 | WEDNESDAY, MARCH 19, 2025

?ﬂﬁ?ﬁ;@ﬁ; FOT E;'_ T EESUEEIEI ;ﬂﬁ qﬁém?ﬂ 9%31 ;‘ @ T BT B j.fn_ @rg, e Sale Shares, constituting 33.04% of the Voting Share Capital of the Target Company. PRV -

F”_a N ( awéwa )W&; T Wﬁlé qi a%:t{féa—m | fere ST &= ' . 3.1.4.5.3. In case of non-compliance with any of the provisions of the SEBI (SAST) Regulations by the Target Company, the Share Purchase Agreement for sale of the Sale cgﬁ: ee;"e]: cz)rﬁ;;trj(s;g)announcement ora Friday, April 04, 2025 FRIDAY, APRIL 04, 2025

3T T s - Shares shall not be acted upon by either Selling Promoter Shareholders or the Acquirer. However, as of this date, this condition is no longer applicable, as the Acquirer has peung - -
T A T completed payment of the entire purchase consideration to the Selling Promoter Shareholders. As of the Identified Date, the Acquirer had acquired 8,51,000 Sale Shares, Date for receipt of observation from SEBI on Friday, April 11, 2025 TUESDAY, MAY 13, 2025
AR T STy which constituted 1.78% of the Voting Share Capital of the Target Company. Subsequently, up to the date hereof, the Acquirer has acquired additional 1,49,15,000 Sale Shares the Draft Letter of Offer
R Raees wgae s & yaxor § representing 31.25% of the Voting Share Capital of the Target Company. Accordingly, as of the date hereof, the Acquirer has, in aggregate, acquired 1,57,66,000 Sale Shares, Identified Date®® Wednesday, April 16, 2025 THURSDAY, MAY 15, 2025
STEAIeTE ofl. ¥: IBBI/IPA-002/IP-N00315/2017-2018/10903 constituting 33.04% of the Voting Share Capital of the Target Company. Last date for dispatch of the Letter of Offer to
TSNS & R Yolipe wam SR $Hel oSSy e 3.1.454. Inthe event of termination of the Share Purchase Agreement, as per the termination clause as stipulated in the Share Purchase Agreement, the details of which are the Public Shareholders of the Target Company .
<S54, WM e, 3w Biedl, 78 feeeh— 110024 specified as under: whose names appear on the register of Thursday, April 24, 2025 THURSDAY, MAY 22, 2025
Il I :ﬁsapanlo@yah"o;;né (b) Notwithstanding anything mentioned in the aforesaid clause, if SEBI, or any other government regulatory authority directs either the Acquirer or the Selling Promoter _members on the Identified Date
g —. - Sﬂqz : Zz%i:;ar ) q’ﬁ:222215 :_;T - Shareholders to terminate the Share Purchase Agreement, the same shall be terminated and termination of the Share Purchase Agreement in such situation shall not affect Last date of publication in the Newspapers of
fasite @ 27 A 2025 SR <, o wife 7 a0, 6 ’ ; qui 201301’ any rights and obligations of the parties arising prior to termination. recommendations of the independent directors Tuesday, April 29, 2025 TUESDAY, MAY 27, 2025
w7 R ' : i, ' @emai However, as of this date, this condition is no longer applicable, as the Acquirer has completed payment of the entire purchase consideration to the Selling Promoter Shareholders. committee of the Target Company for this Offer
$9A 3MSS : cirp.symphonyrealtors@gmail.com ; . 551 000 Sale S 1 78% of S o ¢ c S
As of the Identified Date, the Acquirer had acquired 8,51, ale Shares, which constituted 1.78% of the Voting Share Capital of the Target Company. Subsequently, up to the Last date for upward revision of the Offer Price .
date hereof, the Acquirer has acquired additional 1,49,15,000 Sale Shares representing 31.25% of the Voting Share Capital of the Target Company. Accordingly, as of the date and / or the Offer Size Wednesday, Apri 30, 2025 WEDNESDAY, MAY 28, 2025
- hereof, the Acquirer has, in aggregate, acquired 1,57,66,000 Sale Shares, constituting 33.04% of the Voting Share Capital of the Target Company. Last date of publication of opening of Offer |
Jusi 413. Paragraph 3.4. titled as ‘Shareholding and Acquisition Details’ on page 18 of the Letter of Offer stands modified and shall be read as follows: public announcement in the newspapers in )
[ aﬁfﬁlﬁﬁﬁ NP 3 fore Details Acquirer Total F which the Detailed Public Statement had been Wednesday, April 30, 2025 WEDNESDAY, MAY 28, 2025
ST T Hiea) R 2016 B R 6 & siad] Name of the Acquirer / PAC M/s June Enterprises Private Limited — | published |
PR S ——=r- Name(s) of persons in control /promoters of Acquirer/ PACs Mr. Kalpesh Sheth B ] Date of commencement of Tendering Period | Friday, May 02, 2025 _ THURSDAY, MAY 29, 2025 |
& SROTCTATIT & eTeiref where Acquirer/ PAC are companies Mrs. Heena Sheth Date of closing of Tendering Period . Friday, May 16, 2025 WEDNESDAY, JUNE 11, 2025
yTeifare fRraeor Name of the Group, if any, to which the Acquirer /PAC belongs to Not Applicable Not Applicable Last date of communicating the
1| it 2mer o ST Saad Ede fafis Pre-Transaction direct shareholding as on the date of the Public | Number of Equity Shares Nil Nil rejectlont/ e}cceptgdncetgnd comflegonfcéf " Friday, May 30, 2025 WEDNESDAY, JUNE 25, 2025
, | @hiRe R & Fredeor @ fify 06,/06 /2005 Announcement (A) % Voting Share Capital Not Applicable Not Applicable | giyment othcogSIbI(‘eraSEn Or: rﬁjun (3)0 quity
1 ares to the Public Shareholders
T : . — Equity Shares proposed to be acquired through Share Purchase | Number of Equity Shares 1,68,72,900 1,68,72,900
3. | R forere ofld e TR @Il BT RRER= SRAR el o el . . RTRT g 7 5 Last date for publication of post-Open Offer .
g/ wohga & Agreement (B) % Voting Share Capital 35.36% 35.36% ublic announcement in the Newsbaners® Friday, June 06, 2025 WEDNESDAY, JULY 02, 2025
4. | ®riRke ygaM wiwm U45201DL2005PTC137254 Sale Shares acquired between the Public Announcement date Number of Equity Shares 8,51,000 8,51,000 E Sate Tor fina th (O P pﬂ - :
and the Identified Date through Share Purchase Agreement % Voting Share Capital 1.78% 1.78% SIaESEt!I (3)ate orfiing the post Offer report wi Friday, June 06, 2025 WEDNESDAY, JULY 02, 2025
- . - - { Sale Shares acquired between the Identified Date and the date of ,
. | ouRe SR & BRI 3R TR ARER $TT & Frafery : €-109, Ulac I, .
> Frfaa (@R aa;gq; e o R fER, B ||, %@% R, 110091109 this Pre-Offer Advertisement cum Corrigendum to the Detailed 2T @ Sy e 1.49,15,000 1,49,15,000 Note: ' .
T mqaé A B TN o e Public Statement of the Target Company through Share P — R T (1) There has been no competing offer for this Offer.
iéf ‘it 1?08066 & T, Purchase Agreement o Voting Share Laplta een eun 2) Identified Date is only for the purpose of determining the Public Shareholders as on such date to whom the Letter
Equity Shares acquired between the date of Public Announcement Number of Equity Shares Nil Nil | of Offer would be sent in accordance with the SEBI (SAST) Regulations. It is clarified that all the Public Shareholders
— D i i i i ‘even if they acquire Equity Shares and become shareholders of the Target Company after the Identified Date) are
o e 5 f 18 7 2025 (ST A1 A 26 W 2005 A T &) and date of the Letter of Offer (C) % Voting Share Capital Not Applicable Not Applicable (t ve cq -quit) ' ‘ ' '

A DA e Proposed shareholding after the acquisition of Offer Shares (D) | Number of Equity Shares 1,24,07,720 1,24,07,720 | eligible to participate in this Offer any time during the Tendering Period.

7. | TR W G @ wA @ | 14 RIER 2025 (RORmTemar SR fifdr sfd 18 A 2026 (Assuming full acceptance in this Offer) % Voting Share Capital 26.00% 26.00% | (3) These actions set out above may be completed prior to their corresponding dates subject to compliance with the
g R @ T 160 ) Post-Offer Shareholding assuming full acceptance of the Offer | Nymber of Equity Shares 292 80.620 29280 620 SEBI (SAST) Regulations.

: —— e e g Shares in the Offer, on diluted basis on 10" Working Day after o - 5 =T . =+ | H.  Documents for Inspection

8. % ot e et o | T oA i [BBIIPA-002/ closing of Tendering Period (A+ B + C + D) % Vioting Share Capital 61.36% 61.36% The copies of the documents listed under Paragraph 11 titled as ‘Documents for Inspection’ on page 57 of the Letter of
dfieRoT e IP-N00315/2017-2018/10903 Any other interest in the Target Company Except as stated below, neither the Corporate Acquirer (nor its Offer will be available for inspection at the principal place of business of the Manager to the Offer, Swaraj Shares and

9. | 9 B wror uhigaraR siaRe @ TAT : S-54, T e, R¥B Bierd, T feel 110024 promoter, directors and shareholders) have any other interest or any Securities Private Limited, located at Unit No 304, A Wing, 215 Atrium, Courtyard Marriot, Andheri East, Mumbai- 400093,
AT I AT AR Ee et - sapan10@yahoo.com other relationship in or with the Target Company in any manner: Maharashtra, India on any working day between 10:00 a.m. (Indian Standard Time) and 5:00 p.m. (Indian Standard Time)
— — = — — (a) Exceptfor being a party to the Share Purchase Agreement, and during the Tendering Period commencing from Thursday, May 29, 2025, to Wednesday, June 11, 2025. Further, in light of

10. | v R srare o €3 Tt ST, e e acquiring the Sale Shares; SEBI Circular SEBI/HO/CFD/DCR2/CIR/P/2020/139 dated July 27, 2020, read with SEBI Circular SEBI/CIRICFD/DCR1/

$irer a1 ¢ cirp.anjaneydevelopers @gmail.com (b) As of this Pre-Offer Advertisement cum Corrigendum to the CIR/P/2020/83 dated May 14, 2020, copies of the following documents will be available for inspection to the Public

1. | a9 T a @ o R 09 S 2025 (26 7S 2025 <1 TR 14 fe) , Detailed Public Statement of the Target Company, the Acquirer Shareholders electronically during the Tendering Period. The Public Shareholders interested to inspect any of the following

= T has acquired 1,57,66,000 Sale Shares representing 33.04% of : - d . . . . )

12. | R 21 B SN (%) D SUAHE (@) D | gy the Votin Sha’re éa Yital of the Taraet Company in ur'suance documents can send an email from their registered email-ids (including shareholding details and authority letter in the
g WW SIS 1 %iﬁra}, ;ET aﬁg g" ofthe Shgre Purchasz Agreement agnd is cur?en%;y clgssifi edas event the Public Shareholder is a corporate body) with a subject line [‘Documents for Inspection — KASHYAP Open Offer”],
foar T & a public shareholder of the Target’ Company. to the Manager to the Opep Offer at takeover@swargjshares.com; and upon regeipt and.processing of the received

1 [P SR HRIFR @ T | 41.4. Paragraph 4.2. titled as ‘Acquirer’s Undertakings and Confirmations’ on page 22 of the Letter of Offer stands modified and shall be read as follows: request a.ccess can be provided .to. Fhe respect.we PUblllc Shareh.older.s for. electronic inspection _Of documents. _
w9 A BT e 8 fabed TR ° 4.2.1. As of the Identified Date, the Acquirer had acquired 8,51,000 Sale Shares, which constituted 1.78% of the Voting Share Capital of the Target Company. Subsequently, The Acqmrer accept fu”. responsipilty for the |nfc.>rmat|onl contained in this Prg-Oﬁer eum Qorrlgendum o th? Detailed
il & T (FAD T v A ) . . " . 0 ) . . Public Statement Advertisement (other than such information as has been obtained from public sources or provided by or

up to the date hereof, the Acquirer has acquired additional 1,49,15,000 Sale Shares representing 31.25% of the Voting Share Capital of the Target Company. Accordingly, as relating to and confirmed by the Target Company) and undertake that they are aware of and will comply with their obligations
[ @) et s o N S of the date hereof, the Acquirer has, in aggregate, acquired 1,57,66,000 Sale Shares, constituting 33.04% of the Voting Share Capital of the Target Company. Except as 9 yine ‘arge pany)an yars aw comply . 92

” _ + https://ibbi.gov.in/en/home/downloads . . ; . ) ) under the SEBI (SAST) Regulations in respect of this Open Offer. The Acquirer will be responsible for ensuring compliance
(@) wiftipd wfRffRRT & faxo Ao e ;e aforesaid, the Acquirer has not purchased any Equity Shares of the Target Company between the date of the Public Announcement and the date of this Pre-Offer Advertisement with the SEBI (SAST) Regulations. The persons signing this Pre-Offer cum Corrigendum to the Detailed Public Statement
TR R S E cum Corrigendum to the Detailed Public Statement of the Target Company. : . - . . : .

l - : Advertisement on behalf of the Acquirer have been duly and legally authorized to sign this Pre-Offer Advertisement and
aﬁqﬂié'? e g fan s § a;r?jw Pl fafte e, 7% e do— 11 #Wg A 2025 o 422 TheAcquirer except for being a party of the Sha.re Purchase Agreement, and subsquent acquisition of 1 ,57,66,009 Sale Shares, which constitutes 33.04% ofthg Voting Corrigendum to the Detailed Public Statement .
ST Saere mrgde fafics @1 gh FATfa Soreerremer SAerT afshar s E2ISIES Share Capital of the Target Company, as of date of this Pre-Offer Advertisement cum Corrigendum to the Detailed Public Statement of the Target Company the Acquirer has This Pre-Offer Advertisement and Corrigendum to the Detailed Public Statement will also be accessible on the websites of

fear & (e &1 Ud Ufy 26 S 2025 BT SHAT B ARGH F U BT TG ) |

no other interest or any other relationship in or with the Target Company.
Ao Saaud e fafics & wuerarll & tdggrr ufafe | 10 & w#er aftfq gd @ ofdRm ! y I P inorwi 9 pany

SEBI at www.sebi.gov.in, the Target Company at www.kashyaptele-medicines.com the Registrar to the Offer at

FAM R B U 00 ST 2025 BT ST SN UGS (26 S 2025 & 14 ) W D @I Y A0 415. The note under Paragraph 6.12. titled as ‘The pre-Offer and post-Offer shareholding of the Target Company (based on the issued, subscribed, and paid-up Equity Shares and www.integratedregistry.in, the Manager to the Offer at www.swarajshares.com, and BSE Limited at www.bseindia.com.
TR B BT MM &= oI 7 Voting Share capital), assuming full acceptance under this Offer is as specified below’ on page 29 of the Letter of Offer stands modified and shall be read as follows:
farcira %“"1'“];'”' I gAaLITD A TR W@s T 3 aa‘i}mﬂﬁ Gl quﬁa%méw FRTETATTT e Asof the Identified Date, the Acquirer had acquired 8,51,000 Sale Shares, which constituted 1.78% of the Voting Share Capital of the Target Company. Subsequently, up to Issued by the Manager to the Offer on behalf of the Acquirer
ST &, S[6 G STl et AIA § WA Hfew RSN ! the date hereof, the Acquirer has acquired additional 1,49,15,000 Sale Shares representing 31.25% of the Voting Share Capital of the Target Company. Accordingly, as of the
wfafte e 12 & aher gdiag e va ool & Hafda e faciha sevreran &1, ufafie wwem 13 & awe . . : ituti 9 i i SWARM
TG A ST e oy TR &1 $RY BT B Ao e A - date hereof, the Acquirer has, in aggregate, acquired 1,57,66,000 Sale Shares, constituting 33.04% of the Voting Share Capital of the Target Company.
goft (Boft e oY) & witga afaf il & wu ﬁ B BT B I RIT HRAT BRI 4.2. Public Shareholders are requested to note that the dates for the following activities, as set out under the ‘Schedule of Major Activities' on page 2 of the Letter of Offer, have been Seadeid & SCw s Pt LD
T & eyl srerar wrHd Wed IR B IR SR bR SR | o) corrected and shall now be read as follows: Swaraj Shares and Securities Private Limited
e e . ACTUAL SCHEDULE DAY AND DATE (UPON Unit No 304, A Wing, 215 Atrium, Near Courtyard Marriot, Andheri East, Mumbai - 400093, Maharashtra, India
arof
o e T o7 Schedule of Activities Tentative Schedule Day and Date | - e e ipt OF SEBI'S OBSERVATION LETTER) | Telephone Number: +91-22-69649999
o STeuRi wrgde fafics @ ek ¥ Last date of communicating the rejection/ acceptance and completion of Email Addre;s: takeover@swarajsha.rgs.com ' .
améfiefoné deft. o IBBI/IPA-002/IP-N00315/2017-2018/10903 payment of consideration or refund of Equity Shares to the Public Friday, May 30, 2025 WEDNESDAY, JUNE 25, 2025 Investors Grievance Email Address: investor relations@swarajshares.com
SENAS B e vl T iR S IS Shareholders® Website: www.swarajshares.com
S—54, YoM T, B B, 78 feeli— 110024 Last date for oublication of bost-Open Offer oubli ot Contact Person: Mr. Tanmoy Banerjee/Ms. Pankita Patel
3@ amgd : sapan10@yahoo.com astdate or(sr))u Ication oI post-Upen ITer public announcement in the Friday, June 06, 2025 WEDNESDAY, JULY 02, 2025 SEBI Registration Number: INM00012980
TUHT 31—feviaR—2025 TF I 2 Newspapers Validity: Permanent
goTaTe & fou SudYer fhar wradrer uar 3T 30 ¢ A— 621, 634] dd, Last date for filing the post Offer report with SEBI® Friday, June 06, 2025 WEDNESDAY, JULY 02, 2025 On behalf of Mis June Enterprises Private Limited
faite : 27 a7 2025 2R W, SETRIYH, e . T-40, TR 62, TS, S~ 201301 5. Please note that a copy of the Letter of Offer is also available and accessible on the websites of SEBI at www.sebi.gov.in, the Target Company at www.kashyaptele- Sd/
eaTe : o1% feewdh §8® amgsl « cirp.anjaneydevelopers @ gmail.com medicings.com, the Registrar to the Offergt www.integratedregistry.in, the Manager to the Offer at www.swarajshares.com, and BSE Limited at www.bseindia.com, from which | pate- Tuesday, May 27, 2025 Mr. Kalpesh Sheth
the Public Shareholders can download/print the same. Place: Mumbai (Director)
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